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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH

LUCKNOW
0.A. 225/90
Ramzan Ali Applicant
varsus
Union of India & others Respondents.

Hon.Mr. Justice U.C. Srivastava, V.C.
Hon., Mr. A.B. Gorthi, Adm. Member.

(Hon. ¥Mr. Justice U.C.Srivastava, V.C.)

The applicant who was transfarred to Electrical
Division and was confirmed on 1.10.1985,kas made ceﬁtain
allegations of malafides acainst some of the officers
stating that he was chargesheeted on 3.8.87 by the
Supérintending EngineeréElectrical) who is neither the
appointing nor the disciplinaryhoripunishing authority
of the appiicant. The disciplinary'enquiry proczeded and
the enquiry officer submitted ' his report. IFromthe
facts it appears that the enquiry officer submitted,his'.”
;eport'without giving.a copy of the samgko the applidan;

The disciplinary'aufhority, agreeing with t he enguiry
report passed the order dated 16.11.88 aismissinq the
applicant from service. Even élongwith this order, the
report of the encuiry officer was nét furniéhed to the
applicant and it was givan to the appiicant on ' 7.12.88
alongwith letter dated 5.12;88.‘Thé épplicant filed
departmenta}]e appeal which was not decided. After waltirg

for a few months he approachsd the Tribunal.
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Although, the order has been challenged
on variety of grounds, but it is not necessary to
¢co into t he grounds in detail, as this application

deserves to be allowed on the ground that the copy

‘of-the enguiry report was not given to the applicant

to file any representation and the applicant was thus
prejudiced in his defence. This action of the
respondents was violative of principles of natural

justice. In Union of India vs.Mohd,Ramzan Khan(A.I.R.

1991, S.C. 471) in which it has been held t hat wherever
enquiry has been held and the enquiry officer has
racommended punishment, and the discipliﬁary authority
has punished the delinquent,then in case the report

of the enquiry is not given to the applicant to make
hig effective fepreéentation, the same violates the
principles of natural justice and makes the entire
eﬁquiry proceedings vitiated.The same position is

here in tle present case. Accordingly, this application
is allowed and the or‘der‘f’dismissai dated 16.11.88 %

is quashed. However, this order will not preclude the
_ b .

~ disciplinary authority from proceeding the enquiry

beyond the stage of giving a copy of enquiry report
for giving him oppdrthnity to applicant to file the
representation andAproceed in accordance with law.
Qb U) %]ALML‘\
Applicant w1ll be deemed in service kﬂ&iﬁd&%ﬁ wxxk 2

all cansequent;al benefits including service benefits.

No order as to scosts. [ﬁcz_,,—”

—%‘A.M. E] L S V.C.

Lucknow Dt. 7.11,91
Shakeel/ :
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IN THE HON'BLE CENTRAL A DMINISTRATIVE TRIBUNAL
G LRCUIT BENCH LUCKNOW - ALiari ABAD

APPLICATION No. - OF #?90
(Under Section 19 of Administrative Tribunals Act)
BETW EEN

Raffzan A‘i Oocotouotoooocoooo.oc..'o.oQOO.QOAPPLICANT'

and

superinte nding Engineer (Electrical) Postal Electrical
Circle, Yashwant Place,New Delhi & otberys-uRE&FONDENTS

DETAILS OF APLEICATION

4. Particulars of the applicant
(i) Name of the applicant? Ramgan Ali

(ii) Name of Father ¢ Late Sri Subham Ali
(331) A ge of applicant . About 36 years
(iV)Desig'nation and particulars of office in which applic-
-ant Was emloyed before ceasing to be in service:
Works Clerk Grade II, Office of Executice Engineer
Electrical, Postal Electrical Division, Lucknow
(v) 0ffice Addresss As in para 1 (iv) above

.+ (vi) Address- for service of notice

Ramzan Ali r/o House No. ES-1/592, LDA Colony,
Aliganj, Sitapur Road-Sector A, LUCKNOW.

2. Particulars of the respondents *
(1) BSuperintending Engineer (Electrical) Postal Electric
al Circle, Yashwant Plasce,Chanakyapuri, New Delhi.

(2) Executive Engineer(Electrical) Postal Electrical
Division, 15~ Ashok Marg, Lucknow.

(3) Chief Engineer(Civil) Department of Posts, 0ffice of
DirectBr General Posts, Parliament Street N-ew Delhi.

| @) Hnion o indiar, Threugh Secrekeuesy, Mink by of Gom muni his Mo Beth
Para B.Ea_ctigg;éars of thgu%hrdg ag\gi’ngt__\i&cﬂl)l gmgglic(gt'?on is

_made.
(1) Order No.SE/E¥ND/D0P/7(50)/3133-34(Contained at Anne-
-xure A-1) dated 16-11-88, passed by Superintending
Engineer(&lectrical)Postal Electrical Circle, Yashwant

Place, Chanakya Puri, New Delhi dismissing the applicant
.’
from service. This order was served on the petitioner on

1-12-88, and copy of Enquiry Report relied upon in the
said order was served on the applicant on 7.12.88 vide

contd.. +++2/-




letter dated 5-12-88 contained at Annexire A=2.

(2) order/Memorandum No.SE/E/DO P/N'D/7(50)/1797(Contair1éd
at Annexure A-3) deged 3-8-87 passed by Superintending
Engineer(Electrical) Postal Electrical Circle, Chanakyspuri
New Delhi issuing Charge~Sheet to the applicant.

(3) Order N 0-15(129)/PTEL/1118-20 (Conteined at Annexure
A-L) datedt 10-3-87 passed by Executive Engineer(Electrical)
Postal Electrical Digision, Lucknow suspending the petitione-

fac2 @ JurIDICTION OF TRIBUNALe

The applicant déclares that the subject matter of the
orderd agsinst which he wants redressal is within the juris-
e, diction of this Hon'ble Tribunal.
+  fam3 () LIMITATIONe

The applicant further declares that thz applicatiion

is within the limitation prescribed in Section 21 of the
Administrative Tribunals Act, 1985.
barily (8) FACTSOF THE C AS Ee o
11(\)(-% That the applicant was appointed as Works Clerk Grade=

% .. - Il vide sppdintment ?rder dated 13-11-78 passed by Superin-
3 ~tending (Posts and Telegraph CIVIL CIRCLE), Lucknow and he
joined his service in the said office at Lucknow on 22+11.7
L‘(’-)G&@) That Superintending Engineer, Posts and Telegrgphs
CIVIL CIRCLE = Lucknow was declared as INDEPENDENT CIRCLE
.vide order dated 20-1-78, a true extract where-of is being
filed herewith as Mm&ﬂm&z&g |
Lican)e2e0) That sibsequentyvide order dated 298, it vas
clarified that each INDEPENDENT CIRCLE shall be the fx
C0ORDINATING AUTHORITY for the purposes of recruitment,
promofion etc;, of the ministerial staff attéched to Electr
-ical Divisions and; architects Divisions located within th
jurisdiction of such Civil Circle. A true copy of said

order is contained at A'nnw re Ng' A-6¢ It is pointed out

at this place.that Civil Wing of.Po'sts and Telegraphs

QQ!' ‘-’WLA’CF : cevese3/=
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denartment consisted 3 arms i.e. 8ivil Engineering arm,

/ Electrical Engineering arm and Architectural Engineering

arme

li@)&(@) That Posts and Telegraphs £lectrical Division,
Luclnow falls within the jurisdiction of Posts and Telegraph
CIVIL CIRCLE, Lucknow and accordingly the ministerial staff
working in the office of said Electrical Division (i.e.
Executive Engineer PET Electrical Division, Lucknow) was
neither recruited by Executive Engineer, PST Electrical
Division, Lucknow nor by his Superior Authordty i.e.
Superintending Engineer(Electrical) PET Electrical Circle,
N ew ﬂelhingt mperintehding Engineer, PE&T Civil Circle,

- Lucknow s | | |

L u) geh) That vide order dated 25-7-83, Superintending
Engineer PET Civil Circle, Luckiow transferred the applicant
from his own office and attached him to Accounts Branch

v -

of PET Electrical D¥#¥ision, Luciknow and a true cdpy of

- n o e
———— e v ower s e

said order '{s Being filed kpeR herewith as mng&ré\to;g._\: .

& e L(s) &%) That the Superintending Engineer, P&T Civil Circle

has been re-designated as Superintending &ngineer, Telecom.
Civil Circle since, 1984 '
L‘CS_A)Q(@B&) That the Superintending Engineer Telecom. Civil
: Lncleacw
Circ'le,\videf- order dated 1-10-85 confirmed the applicant
on the post of Works Clerk Grade-11, when the applicant
‘} remained attached to P&T Electrical Division, Lucknowy and
'a true cony of said order is being filed herewith as

annexure N 0 +A=8s

L (6)eks)  That Sri Pramod Kumer, Executive Engineer(&dectri-
- cél) Postal Electrical Division, Lucknow with whom the
petitioner was attached bears malice and 111-will aginst
the applicant and with the collusion of Sri K.L. Tandon,
Accounts Officer under him falsely implicated the applicant

?\Q}"BOM M

"’f)‘) 0..0’.'/"'
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{ in financial matters and initiated disciplinary proceedings

against himwith object to harm and harass the applicant

lf(é"%%’@%) That accordingly Sri Pramod Kumar, Executive Engineer
(Electrical) Postal Electrical Division, Lucknow wide
order dated 20-3-87 contained at Annexure~3, suspended the
applicant. THe applicenta submits that he had nomjurisdic-
tion to susr)md the applicant and the suspension order is

liable to be struck down on thes grounds

'-\ ((,»B) 6(658) That on the report of sri Pramod K,lmar the charge-
‘ sheet deted 3-8-87 contained at Annexure~2 was issued by
Superintending Engineer({Electrical) Postal €lectrical Circle
ot Chénakyapur, New Delhi but he 1s not the appointing authority
| or Disciplinary ok Punishing Authority of the petitioner and
he had no jurisdiction to issue the said charge-sheet and the
said chargé-sheet and disciplinary proceedings against the
apnlicat pursuant thereto ar'e lisble to be struck down on

this ground .

|

) “"'1 ("ec) @,@é’i@) That in the aforesaid disciplinary proceedings against

‘ g " the applicant, Sri‘C.P. Blwella, Assistant Superintendent
Post 0ffices, 0ffice of the P«M«Ge Lucknow was appointed

. as Enquiry O0fficer by the aforesaid Superintending Engineer
(Electrical) Postzal Electrical Circle New Delhi, but he not
being the appointing authority or the Disciplinary or Punish-
-ing Authority of the aspplicant had no jurisdiction to do so
and as such the enquiry conducted against the applicant by

\:‘ the said Enquiry Officer is without jurisdicticn and stands

. yitiated.

L\(éb) 6(G@) That the aforesaid defects of jurisdiction were
‘pointed out by the applicant to the inquiry Officer as well
as Superintending Engineer(ﬂectrical) Postal Electrical

Circle, New Delhi with prayer to cancel the charge-sheet
P B A 5/-
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'f and drop the disciplinary proceedings vide application
dated 18-5-38 sent by the applicant and a true copy of the
same is beirig filed herewith as Annexure No.A-9.

Lf(é”E)GW) That however, the applicent has been-dismiss-ed
by the Superintending Engineer(gl ec_tricali Postal Electrical
Circle, New Delhi vide order ‘dated 16~11=88 contained at
Annexure-le, but the applicent submits that he not being the
appointing authority or the Disciplinary Or Punishing
Authority of the applicant; the said dismissal order is with-
~out jurisdiction and is 1iable to be struck down on this
ground.
Li('l) 64P 'That’enquiry report was not supplied to applicant
! alongwith dismissal ordér and was later on given to him
on 7-12-88 under letter dated 5-12-88. S$aid letter alonguith

enquiry report is contained at Annexure No.p~2.

L4(8)et®  GROUNDS OF APPLICATION.
i Because the suspension order of applicant; the charge-
-sheet fssued against Him, the enquiry conducted against him
ﬁ. L - and the dismissal order passeed against him are all wfthout
jurisdiction. |
PG\QE; @.

all the remedies available to him under the relevant service

That the applicant declares that he has avafled of

% rules. |

5<‘> aky) That being aggrieved the applicant sent an appeal
dated 20-1-89 to the Chief Engineer(Civil) Department of
Posts, Parl‘iament Street,New Delhi by fegi stered post and a
true copy of the same is being filed herewith as an neggré
No.a--lo. _ |

5() 9@) That thé appeal filed byathe applicant has not yet
bee-n decided and no orders have yet been commnicated to
him oh the said appeal. In these circumstances, he is
constrained to file this application under section 19 of the
Administrative Tribunals Act before this Hon'ble Tribunal.

N Y&
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f P&wé 8. That the applicant further declared that he has

not previously filed any application, writ petition or |
Suit regarding the matter in respectof which this applicati-
-on has been made before any court of iaw or any other
authority or any other Bench of the Tribunal nor any such
appJication writ petition or suit is pending before any of

them.

f_‘_"ﬁz 8. Relief Soucht.

7<) 84 The applicant hunbly prays that the suspension order

dated 20-3-87(contained at Annexure-3) the charge-sheet
dated 3-8-87 (contained at Annexure- 2) and the Dismissal

order dated 16=11-88(contained at Anneyure-1) which are all

‘without jurisdiction, may kindly be set aside and quashed,

ahd the applicant may kindly be declared to be continuing

in Service on tlye post of Works Clerk Grade-11 entitled to

dﬂ%n&'\cgt-‘«'r
full salary and all at—tewsaﬁw—agvbenefits-

7(’9 CIZY) The applicant also bumbly prays that this applica=

-tion may kindly be allowed with costs ageinst the respon-

~-dents.

®. That the applicant humbly submits that the entire
disciplinary proceedings against him including the dismissal
order being absolutely without jurisdiction, this Hon'ble
Tribunal may kindly be pleased to pass an interim order.
directing the respondents to allow the applicant to resume

his duties and directing the respondents to pay full salary
to the applicant; as the afpplicant and s Gum.\ members ave.

M‘nder?c-’; ’ gmgwn@n/pw@ﬁn Qéa«.s"cu'& oxdere pesead 55/ Tﬁf{zvrmfvfs”
. THe applican

t is presenting this application in
person.

a2 . Particulars of Bank Draft/Postal Order in resgpect
of the Application Fee.

(1) Number of Indian Postal Order...(é..?.‘?r..?.ﬁ‘.gﬂ.ﬁ‘
(2) Name of the issuing Post 0ffice. Aminabad fark,

LU cievow
(3) Date of issue of Postal Order 001070(::7:'- ﬁo@ooo-o oo

'000007/-
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(4) Post Office at which Dayable-.A.ml\@l}'M ﬁ*l'k, .L.‘.\E’*.\T'”w
(5)  amount of Postal Order...@“.‘g’;..'..(’.:.‘t%............

B. LIST OF £NCLO SURES-

1 Annexure A-1 Dismissal order dated 16—11-88.»

2. Annexure A-2 Letter dated 5-12-88 with Enauiry report
) dc.ted 1.8. 880

3. Annexure A-3 Charge-Sheet dated 3-6-87.
he  Annewre A—h Suspension Order 20-3-87.

5. Annexire A-5  General Order dated 20-1-78.
6. Annexure A-6 General Order dated 20-4-80
7+ annewre A-7  Transfer order dated 25-7-83.

~ Be Annémre A-8 Confirmation order ‘dated 1=-10-85.

9. Annexire A-9  Application dated 18-5-88.

1. Annexure A-10 Appesl dated 20-1-89.

VERIFICATION.

1, Ramgan Al1 aged about 36 Years S/0Late Sri Subhan
\11, r/o House No:E$-1/592, L.D.A. Colony, Aliganj‘, Sitapur
Road Scheme, Sector-A, Lucknow, do hereby verify that the

5&69‘:’ %rue to my personal

contents of paras ‘-...-tgv
knowledge and parasﬁw) %to 38, ... believed to be true

on legal advice and that I have not suppressed any material

fact.

pate: |- ‘7(3 | ®M$Of4A’€

| . STQIATURE OF THE APPRICANT.
Place ¢ AusKno : ,

©
Registrar

Central Admi istrative Tribunal
g},wﬁ? Bench, LucMowwO\w@‘D"”bad
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Read./Confidential

MINISTRY OF COMAUNICATIONS
DEPARTMENT OF POSTS

No .« SE/E/ND/D0 P/7(50) 8133-34 Dated ¢ 16-11-38.
In memorandum No. SE/E/DOP/ND/7(%0)/1797 dated 3-8-87
shri Ramzan Alf, W. C. Grade-II 0/0 the Executive Engineer(Elect.)

Postal Electrical Division, Lugknow 15, Ashok Msrg was proceeded

against under Rule 14 of the Central Civil Services (Classifica-

- =tion, control and Appeal)Rules, 1965 on the following Articles

of Charges:-

 ARTICLES N0 oI

$hri Ramgan Ali, W.C.Grade-11 while functioning as
Cashier in the 0/0 the Executive Engineer(Elect.) Postal Elect.

~ Division, 15 Ashok Marg, Lucknow has misabpropriated Govt. money
- on different occasion and as such violated Rule 3(1)(1),(ii)and
(1i1) of CCS (ConductkRules, 1 964.

Thus by his above acts, the said Shri Ramzan Ali
eriisest comitted grave misconduct, exhibited absolute lack of

devotion to duty and acted in a manner unbecoming of a Govt.

' Servant, thereby contravening the provision of Rule 3(1)(1),(11)

and (1i1) of the Central Services (Conduct)Rules, 1964

2. ‘since the charges have not bee n admitted or denied by
shri Ramgzan Al1, an inquiry was held by Shri CeP. Bhalla, AeS.P.

(Vig.ll) 0/0 R% PeMeGo U.P. circle,' Lucknow who was appointed as
the Inquiring Authority vide letter No.SE(E)ND/D0P/PF/2(60) /127~
29 dated 8.2.88. Shri V.K. Qpta, AsE.(Elect.) Postal Lucknow

‘was appointed as Presenting Officer vide letter No.SE(E)ND/D0P/

PF/2(60)/ k2126 dated 8-2-88. |
The Inquiring Officer has submitted his report vide

'Inquiry Report/Ramzan A11/88 dated 1.8.88 giving his findings

that the Articles of Charges No.I as framed against Shri Ramzan
Ali has been established. A copy of the enquiry report is
enclosed.

After an objective assessment of the entire case, kk

keeping in view the Mem of charges issued to the officer,

o:-002 -
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the enquiry report the evidence, oral and documentry,adduced
both on behalf of disciplinar;/ authority and the charged
officer since Shri Ramgzan Alihas contravened the provision of |
Rule 3(1)(1),(11)and (1i1) of CC$ (Conduct)Rule 1964 by misapp-
-ropriation Govt. money on different occasions, the Superinten-
ing Engineer(Elect.)Postal Elect. Circle, Yaswant place,
Chankyapuri,ﬁNeﬂ Delhi order that Shri Ramgan 'mi, WeCeGrade=~II
office of the Executive Engineer(Elect.) Postal Elect. Divisfon

. Lucknow mgy be dismi sséd from service.

" Encl.t- Enquiring Officer's Reporte

_ Sd/-
o "~ » 7 ( Ae Se CHANDEL )
| !mae”ntenqih Engineer(Elect.)
Postal Electrical Circle,
New Delhi-110021.
TO
shri Ramgzan Al
H.NO» ES-1/592, '
§1tapur Road Scheme, Phase-I, P&« Nirala Nagar, :
Lugknow ( Throuch Executive Engineer(&) Postal Elect.
Division, Lucknow .
Copy forwarded to ¢

shri P.K. Gupta, Executive Engineer(Elect.) Postal

" Elect. Divigon, Lugknow. The enclosed copy of the
order meant for Shitd Ramzan A11,WE Grade-11 may be!
delivered to him under acquittance and the same may be

forviarded to thig office for record.

- %d/- 8-11-88

( Ae S» CHANDEL )
Superintending Engineer(Elect.)
Postal Electrical Circle,

New Delhi-110021.
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ANNEXURE=A=3 o

ui/ Department of Posts )
0ffice of the Superintending Engineer(Elect.)
Postal Electrical Circle, Chankyespur
New Delhi-21, .

No.SE/E/D0 P/ND/7(50) /1797 " dated ¢ 3-8-87.
MEM) RANDU M

- The undersigied pronoses to hold and enquiry agsinst
Shri Ramzan Ali, W.C.Grade-1I, 0/0 the Executive Engineer
(Elect.) Postal Electrical Division, Lucknow, 15,Ashok Marg
Lucknow under Rule 14 of the Central Civil Services
(Clagsification, Control and Appeal)Rules 1965. The substa-
~nce of the imputations 6f misconduct or migbehaviourin
respect of which the inquiry is proposed to be held ig set
out in the enclosed statement of articles of charge (Anne-
i ) -mre—I)‘. A statement of the imputations of misconduct
or misbehagviour in support of each article of charge is
‘enclosed (Annexure-II) . A 1ist of documents by which, and a
1ist of witness by whom, the articles of charge are proposed
to be sustained are also enclosed {annexure III and IV).
2. shri Ramzan Ali, WeCo Grade-II is directed to
“i; submit withid 10 days of the receibt of this Memorahdum
a written statement of his defemce and also to state
whether he desires to be heard in person.
3o He is informed that an inquiry will be held only
in respect of those articles of charge as are not admitted,
He shou!d,'thérefore, specifically admit or deny each
article of charge-
Le Shri Ramgzan Ali, W.Ce Grade-Il is further informed
that if he does not submit his written statement of defence
on or before the date specified in para 2 above, or does
not appear in person before the inquiring authority or
otherwise fails or refus-es to comly withlthe provisiong
of Rule 14 of the Cele8e(CoeC.a.)Rules, 1965 or the orders/
directions issued in nursuance of the said fule, the inqu-

-iring authority mey hold the inquiry against him ex-parte

@“‘”8"”‘ M > | Sy



) /2,\&93‘(44

HD
a2 - ’ | '
5e Attention of Bhri Ramgzan Alf, W.C.Grade-1I is invited
to Rule of the Central Civil Services (Conduct) Rules, 196k
under which no Gvernment servant shall bring or attempt to
bring any political or outside influence to bear upon any
super"iour authority to further his mtefest in regpect of
matters pertaining to his service under the Government. If’

any representation i% received on his behalf from another
person in respect of any matter dealt with in these proceedings
it wﬁl be presumed that Sht# Ramzan £11, WeC.@ade-II is
aware of such a representation and that it has been ade at

his instancd and action will be taken ageinst him for violation
of Rule 20 of the c.:,c-.s;' (~Conduct )} Rules, 196k

6. The xRk receipt of the Memorandum may be acknowledged

sd/~ 30-7-87

10 oL o Ve Po DEWAN ) I
E , superintending Engineer(&lect.)
Shri Ramgan Al11 = Postal Electrical Circle, |
WeCe Grade-11 -~ Yashwant Place, Chankya Puri
C-1063/4 Indira Nagar, " ‘New Delhi-21
Lycknow. ' '

LY
Y
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Wﬂr-‘N'NEKUR'E:I C fazk<) Annpge INE /‘\~3)

Statement of the articles of charges framed against
shri Ramzan Ali, W.C. Grade-II ( Ex.Cashier) Office of the
Executive Hnigleer(‘Elect-) Postél Electrical Division, 15,
Ashok Marg, Lucinow.

article No-l_i—

That the sai'd Shri Ramzgp Ali, WeC. Grade-II
while functioning as @ashier in them O0ffice of the Executive

Engineer (Elect.) Poxtal Electrical Digyision, 15 Ashok Marg,

| Lucknow has mis~appropristed Gvt. money on different

occassions and as such violated Rule 3(i)(ﬁ)and (§i1)
of CeCeSe ( Conduct) Rule, 1964

8d/- 30-7-87
Superintending Engineer(Elect.)
Postal Electrical Circle,
New Delhi.~110021.

P
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STANDARD FORM OF ORDER OF SUSPENSION ‘ﬂ ‘ .

( RULE 101) OF THE CoCeSe (CoCehe) RULES,1965) .
| ’ No» 15( 129} /PTEL/1 11820

® VERNMENT OF INDIA
MINISTRY OF COMMUNICATIONS.

DATED AT LK0 THE 20TH MARCH, 1987.

.
N
:

ORDER

Whereas a disciplinarY proceeding against Rxkk
shri Ramzan Ali, W.Ce Gro II (Ex. Cashier) in respect of
a criminal offence is contemplated. :

. Now, therefore, the undersig'tesi in exercise of the
? powers conferred by the sub-rule (1) of sxa rule 10mof the
b ~Central Civil Services ( Cdassification, Control & Appeal)
| Rules, 1965, hereby places the said shri Ramzan Alf,
WeCeGr.II | Ex. Cashier) under suspension with imqmediate
effect. _ . , '
It is further ordered that during the period that
this order shall remain in force the headquarters of
8hri Ramzan Ali, WeCeGr.II(Ex. Cashier) shall be Lucknow
and the said $ hri Ramzan Alf, W.CeGroII ( Ex. Cashier)
shall not leave the headquarters without obtaining the
previous permission of the undersigned. '

Sd/~
| ( PRAMD MR )
o Executive Engineer(E)
o ‘ Postal Electrical Division
v ‘ ‘ Lycknow=226001. |

Copy to Shri Ramzan Ali, W.C. Gr.II (Ex.Cachier).
Orders regarding subsistence allowance admissible to him
during the period of his suspension will issue separately.

_S8d/- -
( PRAMDD KUMA R )
Executive Engineer(E)
Postal Electricatl Division
LUC!Q'.!W 0—22 &»..O_J..’ .
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‘ ANNEXURE=A=5 .
ngractjgxng (fg%%)

INDIAN PO STS AND TELEGRAPHS DEPARTMENT
OFFICE OF THE DIRECTOR GENERAL OF POSTS AND TELEGRAPHS.

No.10-91/77-CSE New Delhi-110001,the 20.1.78.
T0

1. All the Superintending Engineers, P&T Civil/
Electrical/Air Conditioning,

2. All Superintending Surveyor of Works.

Sub 3 Staff Inspection Unit recommendations implementation of

sir,

I am directed to say that consequent upon implementa-
tion of the Staff Ingpection Unit recommendations, certain
Civil Wing Circles have sought clarifications on the following

noints *-

L I L O I DY A B Y I B BN BN B 2R AR BN B AN BN N N J

(xi) Co~ordination of newly formed Circles:.

2. The points referred to above have been duly examined

and clarifications are as under seriatemi-

[ I K I B BN BN BU N BN BE N NN B B B B R BB BE N B RE BE AR BE B A B Y BN N AN BN J

(x1) Consequent upon formation of new Circles and shifting
of the existing Archiectural 0ffice outside New Delhi, it has
been decided to meke the Superintending Engineer-I,P&T Civil
8ircle Bombay, SE-1, Calcutta and S.E. Madras Co-ordinating
Circle, like P&T Civil Circle, New Delhi for the formations
mentioned under each for administrative conveniencei~
(a) Ee PET Civil Circle-I Bombay.
’ &f Electrical Circle, Bombay.
( 'Hg S.SMe Bonbay.
(i1i) PET Civil Circles I & I1 Bombay.
, (¥v) A1l Architectural offices st Bombay.
(b) SeE. PET Civil Circle-1 Calcutta.
Electrical Circle, Calcutta.
11} PET Civil Circle I & II, Calcutta.
. f1i) A1l Architectural offices at Calcutta.
(¢ PET S.E. PET Civil Circle Madras.
Civil Circle Madras.
1i) A1l Architectural offices at Medras.

( in respect of architect Units, the Superintending
Engineers will be the Co~ordinating e authority only for
ministrial staff).

The remaining Civil Wing Circle- Ambgla, Shillong,
Lucknow, Bhopal, Ahmedabad, Hyderabad and Bangalor will
function as Independent Circles.

@ 6 % 0 90 S50 60 s S0 N O E S YESNSE LY

Yours faithfully
_ 8d/- C.M. TREHAN
ENGINEER OFFICER(CIVIL)

s e
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ANNEXUREA-6.

INDIAN POBSTS AND TELEGRAPHS DEPARTMENT
OFFICE OF THE DIRECTOR GENERAL OF POSTS AND TELEGRAPHS .

No.10-91/77-CSE. New Delhi-110001, the 29-L-&
T0 : -

The Superintending Engineer,
PET. Civil Circle,
AHMEDABAD »

Subject:- Clarification regarding Administrative power for
Electrical Division stationed at Ahmedabad and

Architect 0ffice, Ahmedabad.
* ke

Sir, | | |

I am directed to refer to your Office letter No.16(2)/
80/ SEPT(AHD) /318, dated 20-3-8 on the above mentioned subject
and to say that for the ministerial staff attached to Electri-
-cal Divisions and Architects O0ffices located within the
jurisdiction of a Civil Circle, designated as independent
Circle vide this Directorate letter No.10-91/77-CSE, dated
20-1-78, the Civil Circle shall be the Co-ordinating authority
for the purposes of recrujﬁgggg, promption etc.

2. It is further clarified that the 2 additional posts
of Upper Division Clerks admissible for a Co~ordination

Circle shall be available to only the following four Civil
Circles.

(1) PET Civil Circle, New Delhi.
(1) PET Civil Circle Madras.

~(§i1)  PET Civil Circle, No.1, Calcutta.

(iv) PET Civil Circle, No.1 Bombay.

~ This also disposes of your O fficee letter No.16(2) /8,
SEPT/(AHD) /418 dated 14-k-80.

Yours faithfully

8d/-
| encikedt é‘&;?ég&c}vm-x
No.10=51/77-CSE New Delhi=110001, the 29-i4=~&
gepy £ ?Ell S-Es, PET (Civil/Electrical)
2. All S.8Ms.
3. ATl $.As.
/e
( So Ko VERMA )
ENGINEER OFFIEER(CIVIL)-1
. VO eeas |



. ANNEXURE-A=7.
. INDIAN POSTS & TELEGRAPHS DEPARTMENT
S _ - ( Civil Wing ) A
No. 1(1) 83/$EPT-L10/3465 | Dated ¢ 25-7-1983.
- QFFICE ORDER |
- The following-transfers and postings of W.C. Gr.ll are
hereby mede with immediate effect in the interest of Govt.
wor ksé = - o - “
-§.No.' Name of the From ‘ To Remar ks
- 0fficial ' B |
§/Shri 3- o o
1. Shakeel Ahmad  PET Civi] Dn.  PET Civi] Dn. .
 WeCe Gr-I1 - Dehradun(C/B)  Dehradun(AB) S
2. AsM.Dhaundiyat PET Civi} Dn.  PET Civi) Bn.
o WeCe Groll Dehradun(AB)  Dehradun(CB)
’)/’&Da 3. Kn. Manju Rani PET Elect.pn.. P&T Civil Circle
A . Qupta, WeCe@ II - Lucknow(AB) Lucknow .
4e $/Sh.Sanker Sabemk PET Elect.Dn.  PET Elaa:‘. |
Sahai Srivastava, Lucknow(AB)  Dn.Lucknbw(CB) Posted
WQC'G'.II . . o a inst
existing
ssnctioned
strength of
Divn.He shall
: wor k of En
» ‘ o . =1ish &Hindi
Lo oo . - Typing both.
» o 5. Ramgan Ali, PET Civil PET Eject. |
I o WeColGrell | Circle,lucknow  Dn.Lucknow
. | _ ‘ , | . (aB)
| 6. Sita Ram Posted as Cashier in PET Civil
WeColGreoll ivision Kanpur vice Shri R.N.HKansal
. “C' G‘.I-
- IheR | o
The officials at §1. no. 1 &5 shall move first. The
officials should not proceed on leave prior to their joining
in the changéd post. ‘ ' : ’
R
{ D.N. Bhatig)
4 Superintending Engineer
| PET_Civil Ldrcle, Lucknow
Copy tot~ LT
1. The Ex. Engineer, P&T 8wkk Civil Dn., Kanpur/Dehradun.
2. The Ex. Engineer, P&T Elect. Dn. Lucknéw
3. 0fficials concerned.
Coad e The Cashier, PET Civil Circle, bucknow
AR _ . 5. shri A.K. Nigam, W.C. Gr.I, P&T Civil Circle, Luckiow

ol ,
e T b, p/Files.

&9«% fle Superi ; d/d— v Engl
o . ’ uperintending Engineer-
g = |
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| ANNEXIRE —a- 8
DEPARTMENT OF TELECOMIUNICATIONS

( Civil Wing )

No.10(6) SEPT-L10/2222 © Telecom.Civil Circle
Lucknow« =~ -

Dt . 1-10"'85
0 FFICE— O RDER

The following W.C. Gr.II attached.to, this Circle are
hereby declared conEirmed in their grade w.e.from the date
noted aginst each in the scale of R5+260-100/- aginst
permanent posts sanctioned vide D¢Ge PET No.19-u-85/cs£
de. wZéf%;85 and vacated by WeCeG oI due to their confirmation
as » oo

S1 Name Date of Date of Date of S/C fo1ce to

No. S/ shri birth entry confir- or  which attaches
in the mtion U/R T
grade

- wm W am em W W en em Bm M amemes s M WE e SR WE e e SR W MR mm am mw e e s e e R

1e GeKeDixit 21252 2007073 1.3.82 U/R PETCiviiDn.Alle

2. Ram Prasad 241.52 1662.78 1.3.8 U/R PETCiviibn.
Misra , ) 4 Kanpufo

3; Mohd. Astam  19:9.56 18.11.78 1.3.8 U/R PETCiviiDn.

e Mani Ram 23.7.56 15.1.8 1.3.82 B/8 PETElect.Dn.Lko
5 A-.<M-Bhaundiyal30-6—5u 27011078 1'3082 U/R PGTCiviIDn-DDN

6e¢ Surendra Baha-30.10-5h 2701‘078 1030& U/R n "
2 dur; Singh

7. Ramzan ali 5e12453 22.11.78 1-3082 U/R PETElect.Dn.

) Lucknow ™

8.6 Smt-i.\sha Ran] 2207050 21011078 1043082 U/R PE‘TCiVi] C"FCI&
Nigam Sucknow

90 Rag'ou Raj 20.1053 9010& 1-3082 S/C [P(:TC}'V” Dn.

' nour «

10. B.K.Nigam 15.6¢53 22.12.73 1.3.82 U/R PETElect.Dnkko

11.K.8. Rawat 27145 7.2.79 1.3.8 /R g&gew&wnn.

12. Krishan Kapoor 5:11.54 28.6.79 1.3.82 U/R " #®

Sd/-
SUper1ntend1ng €ngineer.

Copy tof~-

T The D.G. PET (CSE Section)New Delhi w.r.to his ahove
referred letter.

2. Service Book.

3. Officials concerned. .

L P/'F'”eS'

5. A1l Executive Engineers, P&T Civii & Klect. (withz spare
cop1??)-

6. E.C

sd/

Superintending £ngineer.

6@%ﬁ3204v¢L€’
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ANNEXURE=A-9 .

The Enquiry Authority

SI"! CePe al]a, ’

Asstt. Superintendent Post Ofifices
Vigitance~11)

C/O POSt Vester Gernera], UOPO CirCle’
LUC KNOW .

pe°r Sir,

I an constrained to submit as follows ¢~
1) - That I was appointéd'as Works Clerk Grade-I1
by Superintending Engineer, Posts and Telegraphs El!ly:
Circle, Lucknow vide order dated 13-11-78 and joined in

his office on 22-11-76.
2) That vide order dated 1-10-85 passed by Superin-

~tending Engineer(Telecom. Civil Circle) Lucknow I have
been confirmed on théﬁpost of Works Clerk Grade-1I with
effect from 1.3¢82.

3) That Shri P.K. Qupta, Executive Engineer(ilect-
rical)Postal Electrical Division,lucknow bears melice
and 111 will against me, and with the collusion of Sri
K.L. Tandon, Accountstifficer falsely imlicated me in
financial matters and initiated disciplinary proceedings
aginst me with the object of harrassing me.

k) That the disciplinary proceedings initiated
against me are without jurisdiction.

5) That my apoointlng authority and punishing

B v

authority is SUperintendlng Engineer ( Telecom. Civii

T et g gp—
ey

e

Cﬂrcle) Lucknow and he alone can initiate any diséipiinar

AN P

proceedings against me. - _
6) That I have been suspended by Sri P.K. @pta

Executive Eng1neer(Electrical) ﬂ:stal Electrical

e e e

Division Lucknow who has no Jurisdiction to suspend me.
w::;,.)

Similarly the Charge Sheet dated 3-8-87 aginst me has

been issued by Superintending Engineer (Electrical)

Postal Electrical Cirgle New Delhi and he has appointed

- /
you as Enquiry Authority but he has no jurisdiction /

veeies2/= ,
|



B A

N

A\-\a&‘c@i

, S NDY

-2 -
to do so.

N - That since the disciplinary proceedings and the

' inqufry being conducted against me is without jurisdiction,

therefore, 1 am unabie to participate in the enquiry

conducted by you.

Y-ou are, therefore, requested to please léy your
hands of f, and do not conduct &ny enquiry against me, unless
empowéred to do so by my appointing authority i.e.
Superintending Engineer( Telecom. Civil Cdrcle)Lucknow-

- Yours faithfully
Dateds 18-5-88 -

i/~
] deAMmN_ ALI )
Works Clerk Grade~I1I
0ffice of Executive Engineer(Elect.)
. Postal Electrical Givision
Lucknow.

Copy to Superintending Enginee-r(ElectricallPostal Electri-
-cz2l Circle Yashwant P=lace, Chahkyapuri, New belhi with

the remarks that my suspension order passed by Executive

'Engineer(ﬁlect.) Postal Electrical Division Lucknow is

without jurisdiction as also the charge -sheet dated 3-8-87 i
issued by you and the Enquiry Officer appointed by you

are also without jurisdiction, as my appofhting authority
Punishing Authority and Disciplinary Authority is

Super intending Engineer( Rkex Telecom. Civil Cirele)Luclknow
You are, therefore, requested to cancel the char ge-sheet
and withdfaw the disciplihary proceedings against me,

t

for thwith.
sd/-

Dated ¢ 18-5-88 ( RAMZAN ALI )
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ANNEXURE-A-10 o

TO

The Chief Engineer(Civil)

Department of Posts

0ffice of the Director General Posts,
Parliament Street, New Delhi. _

Ramzan Ali, $/0 Sri Subhan Ali, R/ E81/592, Sitapur Road

Scheme, LDA Colonly, Sector-A, Aliganj,'Lucknow- ceeene

_ ' Appellant

Subject ¢ Appeal against order dated 16-11-88 p?ssed
by Superintending Engineer(Electrical
Postal Electrical Circle,New Delhi served on
the appellant on 1.12.88 dismissing kx him
from service. , '

The appellant wxx xx above named respectfully
submits as follows &= |
1} That the appellant was appointed as Works Clerk Gradelf
videvapﬁointmamt order dated 13-11-78 passed by SUperinten#
ding Engineer(Posts and Telegraphs Civil Circle)tucknow,
and he joined his services in the said office on 22-11-78.
2} That vide para 2(XI) Order No.10-31/77-CSE dated
20-1-78 of Ddrctor General Posts and Telegraphs New Delhf
Civil Wing Cdrcle at Lucknow (i.e. Superintending Engineer
Posts and Telegraphs Civil Chrcfte Lucknow was declared to
be an independent Circle. Subsedquently vide order No.
10-91/77-CSE dated 29-1-8 of the Director General; it
was clarified that each independent Civil Circle shall be
the|Co—ordinating Authority for the purposes of recruitmen
promotion etc. of the ministerdal staff attached to

Electrical Divisions and Architects Divisions located

-~ within the jurisdiction of such Civil Gircle.

3) That accordingly the ministerial staff working in the
office of Electrical Division, Lucknow (i.e. Executive
Engineer, Electrical inigion, Lucknow) was neither
recruited by Executive Engineer, Electrical Division,

'Lucknow nor by his Superior authority (i.e. Postal

Electrical Circle) New Delhi, but by Superintending
| 0002/-
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Engineer Posts and Telegranhs Civil Circle, Luckjow.

-2 -

4) That vide order dated 25-7-83, Superintending Engineer,
Posts and Telegraphs Civil Circle, Lucknow transferred the
appellant from his own office and attached him to Accounts
Branch in the office of Executive Engineer(&lectrical)Posts
and Telegraphs Electrical Division, Lucknow which has been
redesignated as Executive Enginee r{Electrical) Postal
Electrical Division, Lucknowe

5. That the Superintending Engineer Posts and Telegraphs
Civil Circle, Lucknow ( redesignated as Telecom.Civil Circle
Luckndw), is the co-ordinating Circle for the purpose of
recruitment, promotion etc. of the ministerial staff of the
Postal Electrical Division, Luckiow.

6+ That vide order dated 1-10-8 the Superintending Engineer
(Telecom. Civil Circle) Lucknow has confirmed the appellant
on the post of Works Clerk Grade~11 with effect from 1-3o82-
7+ That 8ri P.K. @upta, Executive Engineer(Electrical)
Postal Electrical Division, Lucknow with whom the petitioner
was attached bears mglice and i11-will aginst the appellant
and with the collusion of $ri K.L.Tandon, Accounts Officer
has falsely inplicated the appeliant in financial metters
and initiated disciplinary proceedings against him with the
object of harrasing the appellant.

8. That the appointing authority of the appellant is
Superintending Engineer(Telecom. Civil Circle) Lucknow and
Executive Engineer(Electrical) Postal Electrical Division
Lucknow or Superintending Engineer(Electrical) Postal Elects
-rical Circle, New Delhi have no jurisdiction to initiate
any disciplinary proceedings against the appellant or to
ounish him in any manner.

9« That however, vide order dated 20-3-87, the Executive
Engineer(ilectrical) Postal Electrical Division, Luciknod has

illegally suspended the appellant and the said order is

absolutely without jurisdiction.
(’; '-.o..-oog/"’
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=R That vide order dated 8+2488, Superintending
£ngineer(Electrical) Pbstal Electrical Circle, New Delhi
illegelly appointed Sri CeP+ Bhalla, A«SePe (Vigillance )-1I,
C/0 PeMeGe UePe Circle; Lucknow as Inquiry authority

against the appellant which Qrdef is also beyond his
authority and is without jurisdigtien-

9-B. That thereafter, vide order dated 3-8-87 Superinten-
~-ding Engineer(Electrical) Postal ﬁleétrical,Circle, New
Delhi illegally issued a charge~-sheet against the appellante

The said charge~sheet is alsp without jurisdiction.

0. That the departmental proceedings initiated against
the appellant and the departmentsl enquiry being without
jurisdiction, the appellant sent an apnlication dated 18.5.88
to Inquiry Authority pointing out that the departmental
proceedings against the apnellant were without jurisdiction
and the conduct of enquiry by him was also without jurisdi-
-ction and as such a request was made to him to lay his
hands off and not to conduct the enquiry against him, unless
empovered to do so by the appointing authority of the app-
ellants A copy of the said application was alsg endorsed
to SeE. ( Electrial) Postal Electrical Circle, New Delhi

to withdraw the disciplinary proceedings agsinst the
appellante. _ |

e That the disciplinary proceedings and enquiry
against the appellant being without jufisdiction as pointed
out by the appellant to Inquitdy 0fficer as also to §.E.
(Electrical) New Delhi vide his application dated 13-5-88 as
such the appellant did not participate in the enquiry.

12. That however, instead of withdrawing the discipli-

nary proceedings illeglly initiated against the appellant

the S-uperintending Engineer(Electrical) Postal Electrical

Circle, New Delhi has flleglly and without jurisdiction

passed order dated 16-11-88 dismissing the appelliant
Ooc.ooﬂLl/"'
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from service. The said order has been served on the appellant

on 11288
13. That the disciplinary proceedings against the

-~

apoel lant were not initiated by th¢ apho inting authority
of the appellant and the dismissal order has'also not been
passed by his appointing authority i.e. Superintgnding
Engineer(Telecom. Givil Cdrcie) Lucknow and as such the same :

are lisble to be quashed.

" 14 That the disciplinary proceedings against the.

appel lant have been illeglly initiated by Siperintending
Engfneef( £lect.) Postal Electrical.CirCIe, New Delhi who
is not the appointing authority of the appéllént as such he
has no jurisdfction'for the same and éhe’dismissal order
dated 16-11-88 has been fllegally passed by Syperintending
Eng1neer(£lectr1cal) Postal Electrical Circle, New Delhi
who 15 not the appointing author ity of theé appellant and as
such has no jurisdiction. Aécordingly, the said dismissal
order dated 16-11-88 pass-ed by Superiﬁtending Engineer
{Electrical) Postal Electrical Circle, New Delhi is‘liabIe

~to be.quashed-'

WHEREFORE, it is hutbly requested that
order dated 20-3-87 passed by Executive ingineer(fiectriéal
Postal Electrical Division, Lucknow stspending the
appeellant andvorder déted 16~11-88 passed by the
Superintending Engineer(Electrical) Postal Electrical
Circle, New Delhi maym kindly be set aside and quashed.

Dated 3 20-1-89
APPELLANT

Qoo b0



‘;«\A.

- ism ;ﬂnra‘“ s va&mw X
 [€,,§7 Jzﬁm,z : G\»wA’ Bendh Lu.dﬁ‘\sw ﬁUle keb, .n»\c_/

L — : i qglgﬂquﬂ '

qfanzt [Rmregee )

’ - f‘mz- | (rdedeter)

é@ © L mm . (v )
Ao e m?Mm iﬁ‘f‘“w

o gmqm

& o gﬂar ﬁ EECiEi ¥

SRC %mﬁfjk L

" A ” T Hglk T e

IR : 51 ‘<o ohens - Q@O&/qe e
: S R T C/VNC)

¥ @ 91 9% FRI w08 9RET (800 B0 § AN fa g
NV VB g e guemr Hadte agie @ quar av 98e Ao W g5
PP Gedt g armaddt 1 wsdver &% a1 @ s qrfige o1 ar dad
PV gt i @ Pendtand w08 sk g aaw &% ar gegan -
: ' : 3 . gq?'q‘raﬂi:r T CLiC f:rmr:ﬂ gt A& gArd ar sqed L)
Iy ’ R Kt N FAEI® FI AT GHIAT 3T AT RN ARUELI B
PN L R Frad (wiwtadl) & ofiws fear g TAT A9 9 -
o) | et awgt g Eeed) W 3 i 4o firge =% 79V - 7d7a -
?'?‘i . g &) af 47 a% A gaw) avar edwn § ot g ¥ ay
vt ¢ eften ®Arg fa ¢ W qv aad A gow et WwR Ay -
¥ G| arvdm S GEEAT 930 WA uw Fx AT (gt & LI

'.

* qrar § g% fsagi ﬁt TI® U aE b gaifed 9z awred
At F@@ fqar qqm & A\t 999 9T KA ané | '

L L @MWA{’

AN

)‘f’ andt (ﬂiﬂ’é) -_ 0 ‘ma“r'(nar_ra‘)_l_ .

'A'ch_ %n};*‘ = ﬂz'}:n' — g% f

T Ne ¢

: )
\'- . . ‘-I.

, ~leckned
Eq%'\;} %Y‘“‘“* Elchriel) 0 # T Elec




.{ﬂﬂ ot

IN THE CENTRAL ADMINISTRATIVE TRIBUWNAL AT ALLAIABAD
‘ CIRCUIT BENCH LUCKNOW.

) ’ ' ) ’ “ W‘Pq‘o...'Gﬁ......of iQ%Oo
e e, W

APPLICATION FOR Dxam:a%‘ 2

Superintending Engineer (E1ectrical) e.. ce.... ... dpplicant,

: v M P.
. ‘ In‘A 1P J\fgf?@jlqo & /{N

D.ANO. 225 of 1990 (2)

Rémzan - Ali ' Versus "S upe rinfending Engineer (Elect,)
¥Postal Electricalﬂ Circle,New Delhi,

5 '

_ khkk dkk kkk ¢

' TO ,

" . . '

"The Hon'ble Vice Chaimman aﬁd his c'ompanion

- menlbars of the aforesald Tribunal
»

B . The humble petit:.cn of the applicant most rQSpectfully
s%lqvget tm .

1. : leat' the f‘aéts and circumstances of the above case
i'xave-%jpeen éet’ out in tﬁe ac";conpanying “Counter_'affida'vit which

. Kl

may be tdken on record.

1

2 That for the facts and circumstances mentioned

in t‘?@me Accompenying affiddvit, the petition filed by

Sri Ramzan ali is liable to be djismissed,
I.RAYER.

Wherefore it is respectfully.prayed thét this Hoh'ble

\ f)A ‘é}{ﬁ Tribunal may be kind enough to dismiss the present 3pplicaticn

*k\? R couh, Ve

LR m;ﬂi‘. :

with costs @s the same -lacks merit and is'not tenable in law

and facts, : > <3\W o

' | : . ( DR, DINESH C}‘PNDRA) Lo

. , Counsel for applicant.



o IN THE CENTRAL ADMINISTRAIVE TRIBNAL &' ALLAHABMD

'CIRCUIT BENCH, LUCKNOW.,

COINTER AFFIDAVIT ON BEHAJF OF RESPONDENTS .

In

G.ANo, 225 of 1990(2)
Ramzaﬁ | N-i ‘9®0s tee e e00nte oot e....'...@piicant

Versus

Superintending Engineer (Electrical) |
Postal Electrical Circle, New Delhi & Others ,.....Respmdénta

kR
—

. &»
I, J.K. Puri aged @bout ..5.3...y88rs; son of

ShriKU’e’"L’LP“‘”J EXecutive Engineer (E) Postal

Electrical Division.Luc)mdw do hereby solemnly afﬁirm and
state as-ﬁndet;-
M 1. That the deponant nas réad the petition filed by
 shri R3mz3n Ali and has understend the contents therzof,
*: 2. vThat the deponant is weil conversant with the facts
of the case deposed ﬁereinafter. | |
3. That the deponant has beén authorised to swedr this

affjdavit on behdlf of the Superintending Engineer,Postal

Electrical Circle, New Delhi, also.

4_ That the contents of p8rds 1 to 3 of the dpplicaty

'neod no cOmmentS

5. ‘ That & 2 ‘ '
the catents of péra 4(1)to 4(5-2) aps Admitte
That the contents

of para 4(6) are denied as the

——
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same are falsas and baéelesse The applicant h8s not
mentioned even a éir}gle instang¢e that ‘cduld go to

\ slloW’ﬁhat Shri Prmod Kumar or:Shril KeLoT8ndon bore any
ill.will or malice 2g8inst the 3pplicant,

'i* '7-” That thé contents of par2 4(5.3) are denied,
-Shri ?romod Kumar, Executive Zngineer wasthe Supervising
Volomet byl 4Tt ¥

of ficar of the appllcant 8nd was ;\thus competent [to place

! the 3pplicant under susPenSion.

o 8- That in reply to para 4(6-B)it is stat=d that the

b Charge-sheet dated 3.8-87 Qas iséued by the Superintending

;i{ - 'Engineef( Electrical ), Postal ﬁlectrid;1 Circlé,new Delhi

who was -th;a aﬁéoi;‘lting é;at‘nority of a1l the posts held

| under his juriSdiC£ion and also.#he authority competent

to impose penalities with r=ference to Rule 11 of the

j CCS (CCA)Rules, 1965,
* ' 9~ That the contents of par2 4(6.C) 2re admitted

. ~ to the extent that in the disciplinary proceedings initiated

against the &pplicant, Shri C,P,Bhalla, Assistant Supdt, of

Post offices, O0ffjce of the Post Master General,i,uclmow was
appointed as Enduiry Officer, Rest of the contents are |
deéiied. In this coanection Submissions made in pardgriph

8 apove are ‘re-iterated.

10- - That the cantents of pdrs 4(6-Y)are admitted.

11- That the contents of pard 4 (6-B) @re admitted to the

extent th3t the 8pplicant was dismissed from service by the
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-3 |

Superintending Engineer (Elect,), Postdl Electrical

Circle‘; New pelhi. Rest of the contents are denied,
It is"ﬂ“;*'-"however’ﬂ;f‘a submitted that according to posts and
Telegraph Manull, VolJIII, Silpe%‘iritending Engineer

by . designdtjion is the competent Appointing Authority
a‘s: \gel;ﬂas the vAlllﬂ'z‘ority canpgtent td impose pendlties

which it may impose{ with reference to item numbers in

- Rule 11 of the CCS (CCA) Rules, 1965) for 2all posts under

his jurisdiction, Aas such the 3pplicant wds dismissed
from service by the competent authority, #n extrect of

the relevent P&T Ménudl, Vol,III is being enclosed as

- Mnexure,R-1, Further it is respectfully pointed out

that 2ll the Superintending Engineers, respective of the
discipline to which they &re attached viz Civil,Electrical

or Coordinztion, 2re of edual rénk and enjoy e9udl povers, |

12, That the contents of par2 4(7) &re not denied,

13, That the GROUNDS OF APPLICATION contained in

' para 4(B) are denied, Submissicns made in pEragraghs

7,8 and 11 apove are re-jiterated.

- 14- That the contents of para 5,5(1),5(2),2nd 6 needg

ho canmentvs,

15.. Thet in view of the submissions made in the
8pbove pardgraphs, the reiiefs soucht for in paras 8 and 7
are not admissible &nd the 3pplication is 1lisble to be

dismissed with co Sts,

—

- »
| | ( m@m AT )
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_+ VERIFICATION;_

s I, the 8bove named depon®nt do hereby verify

Ve >
‘that the contents of pares 146  of this afidavit are

true to my perscnal knowledge 8s derived from record
in this office and 2lso based on legal advice and no
part of it is false and nothing materidl hes been

concelled in it, 8o heip me God,

e

| — | (DzravaNT )
DAted:-"7y,. [l qo '

I identify the deponent who has sig
-ned this affjdavit before me and

known by me,

DVOCATE,

~

.
SRRy L g et ~?‘7{ﬂtl(/’bﬂ"
T2 D |

¥10 is idestificd by ‘mn /} C/?"'“

Clerk to Shri S ‘

! bave setisti d v g
sepone 1 ihot the et g
o alfiiavit « b 0
wplamad by me fee b

¢ by exmminsg tha
- che comtesrs of
Are i oud and




IN THE CENTRAL ADRINISTRATIVE TRIBUNAL AT ALdhmie .

'CIRCUIT 'BENCH, LUCKNOW.

MaPolow |2 of*1991(L )
\ry o

APPLICATION FeB-ommissaLle FE L@ Glo~{golng

SUperintanding Engineer(Electriﬁa})...................Applicant.
HIn : N

0.A.No, 225 of 1990(f)

. Ramjan Ali Versus - Superintending Engineer(Elect. ),
; ~ Postal Electrical Circle, New Delhi &
Others.
*v.; ...-,, -

. }ojfﬂi 2, That in. the .interest of justice it is necessary to fileva
A _

w

o

1

a3\

4, That in view of the submissions madé in the short Counter-

To, ¢
The Hon'bladViper;Chairman and his_companior members of the

aforesaid fribunal,

Tﬁe applicant aboua‘ngmaq"mpst‘rBSpectfully Showsths-
1¢  That a'short Counter-affidavit in the above case has_béen filed,
detailed Counter-affidavit,

¢

3. That it is prayed that accompanying detailed counter-affidavit

may kindly be taken on record.

filed by Shri Ramjan Ali may be dismissed with costs.

| ).pr%’

Counsel for Applicant/Respondents.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABAD,
CIRCUIT BENCH, LUCKNOU.

,\1a

DETAILED COUNTER-AFFIDAVIT ON BEHALF OF RESPONDENTS,

In
0.R.No. 225 of 1990(L )

1991 - |

» A.FF“DAV[T Ramzan Ali .......-..................-......-.-o.....ﬂpplicanto
- pISTT. GOURE .3
‘u.B.

Versus

SRS T
b ,htiSuperintending Enginee:(Electricalﬁ,

wQﬁﬁﬁjg;:;'i‘ Pbstal Elsctitical Circle, New Delhi & OtherS........Respondents.
A o .. .
W
u%( i, JeKePuri, aged about 50 years son of Shri Roshan Lal Puri
do hersby solemnly affirm and state as unders-
1. That the contents of para 1 to 3 need no comments,
24 That in reply to paras 4(i) to 4 (6-D), submissions made in
e | o I
' short Counter-affidavit are re-iterated,
3o That in reply to para 4(6-E) of the application,submiésions M g

in para 11 of the short Counter-affidavit are re-iterated. It is
further submitted that Article 311(1) of the Constitution of india

is limited to the extent that penalities of removal, dismissal or

Compulsory retirement shall not be imposed by an authority wkimk sub-
ordinate to the authority which made the appointment of Civil Serwant
concerned but does not spesak of exercise of powsrs necessarily by an
authority in a particulaf fMinistry, Department or office where the
concerned civil servant might be working. Thereforé, exercise of
disciplinary powers against an employes by the é:é:(E) does not

Contd.. 2/"‘
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constitue a violation of the coﬁstitutional provision as well as the
provisions of the Cjczgt(C:djg:)‘ﬁules, 1965 as the reasonable
opportunity of defence has begn given to the accused Govt.éervant and
there is no miscarriage of justiée or violation of the provisionsof
the constituion. Therefﬁre, the action taken by the é;ﬁ:(E) is not
gues tionable and é:E:.is also the prescribed discipiinary authority
irrespectiQe of the Discipliﬁa as‘per the é:b:é:(c:é:ﬁ:) Rule,1965.
hence the removal order passed by him is tenable and valid in theg
eyes of law.
4y Tﬁat in reply to paras 4(7) to 8 of the gpplication, submiss jone
made in paras 12 to 15 qF the short Counter-affidavit are_re;itefated.
5. That the contents of paras 9 to 11 qeed no comments,

Depénant.

—s VERIFICATION: s-

1, the deponant named &bove do hereby verify that the contents of
paras ! are true of my personnal knowledge and those of paras XA

are believed to be tfue by me based on record and legsl advice. ®

Nething has been concealed and nothing is false, So help me God,

: o
. Deponant.,
Lucknow,
. . I—
. WAL -9 -
Dated; ~2¢{ . K 7 I identify the deponant who has

signed before me.

.-

ahdee i ‘ ~, k)_:/y
e Uaie e mIN G Q\;ﬁ - ‘ ' .

od sEy wmad ' Advocate,




- | . FF 2491 tor havng before b Trbynd
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IN THE CBENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT BENCH AT LUCKNOW. . 7 F(f=
e r;@:;g .
p : ,m‘ 71990, ™ q‘g : REGOINDER AFFIDAVIT

f:i :'AFHDAW{ N ‘ﬁ,
IN RE:

O+ A+ MNoe 225 of 1990

L R T T Y I Applicant
versus

S-E« (Electrical) and otherss » ¢ o o Respondents

4, I Ramzan Ali aged about 36 yearx S/o Sri Subhan Ali
R/0 house Noe ES=1/592, LDA (blony. Aliganj.Sitapur foad
(sector AJ, Lucknow do hereby solemnly affirm as .

follows e~
le That the deponent is applicant in the above case,

and is well conversant with the facts of the cases

2 That the contents of para 2 of the counter =

affidavit need no réplyo

3s That the contents of para 3 of the counter =

affidavit need no replys

That the contents of para 4 of the counter affidavit

need no replye

That in reply to para 5 of the counter affidavit

the contents of para 4 to 6(5-A) of the CeA.are

reaffirmede _,ﬁ

Se Ae That in paras 5,6,7,6,9,10,11,12,13,14 and 15 of
the counter affidavit, paras 6(1) to 6(5-A),6(6);
6(6=A},6(6=B),6(6=C),6(6=D),6(6~E),6(7),6(8) and
7,7(1),7(2},8,and 9,10 of O-A-have been wrongly

?d’f)v : v contdes 2
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noted as as paras 4(1) to 4(5-A),4(6),4(6~A),4(6-B),
4(6“C)0 4(6-D)o4(6-2).4(7).4(8).and 50 5(1);5(2)'6,

and 7,8 respectivelys

That in reply to para 6 of the counter affidavit the

‘contents of para 6(6) of the O-A.are reaffirmed.

That in reply to para 7 of the Gounter Affidavit the

contents df para 6(6=a) of the O+A.are reaffirmeds

That in reply to para 8 of the counter affidavit are
denied, and the contents of para 6(6-B) of the O.A.

are reaffirmede

That in reply to para 9 of the counter aifidaﬁit
the contents of para 6(6~C) of the OsA-are

reaf firmede

That the contents of para 10 of the counter

affidavit need no replys

That in reply to para 11 of the counter affidavit,
re-iterating the contents ef para 6(6-E) of thé O-A.,

the following submissions are mades-

That the Supetintending Engineer mentioned in
columns 2 and 3 of the chart annexed to counter
affidavit refers to the Superintending Engineer.

Civil Engineering Wing mentioned in column le It is

‘submitted that the word “Superintending Engineer"

used in column 2 cannot be interpreted to include
any'other Superintending Engineér and it is asserted
that all groyp=C posts of the office of Superintend~
ing Engineer Civil Engineering Wing can be xezuxited
recruited and appointed by the Superintending
Engineer, Civil Engineering Wing only, ané@é not by
the Superinte mding Engineer ELECTRICAL WING OR

sees 3
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ARCHITECTURAL WINGe Similarly”Superintending =

" Engineer"” mentioned in column 3 also refers to the

Superinténding Engineer(Civil Engineering Wingjonlys

That in the case law reported in 1975 BLJR page 394
involving similar facts, it has been held as

follows:~

" article 311 which prohibts removal or dismissal
from service by an authority subordinate in rank teo
that of appointing.authefity does not mean that
simply because the dismissing'authority happens to
be an officer of the same rank,as that of appointing
authority,he can dismiss any person whosoever he may

be, on_this ground alones There must be some_nexus

between the right of the authority passing the order
of dismissal, ard his control over the servicé in
questions Where the appoimting authority waé thé
Divisional Mechanical Engineer,but thé or&er of
removal from service was passed by the Divisional
Electrical Engineer, who was equal in rank, but to

whom the former had not delegated his power, the -

order of removal was held.to be invalido“

/

The deponent asserts that the power of appéintment
or dismissal or punishment of the deponent or any
other group-C e@ployee of the office/Establishment
of Superintemiing Engineer (Civil Engineering Wing)
and other offices under his jurisdiction has never
been conferred or delegated té Superintenéing

Engineef(Electrical) by any authority whatsoevers

The deponent also asserts that his lien continued

to be retained under Superintending Engineer(C1€il).

contdes 4
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and the same never stood transferred to Superintending

. Engineer (Electrical) or Executive Engineer(Electrical

12« That ‘the contents of para 12 of the counter affidavit
need no replys |

_ : \

13+ That in reply to para 13 of the counter affidavit,the

deponent is advised to assert that the grounds taken -

in para 6(8) of the O.A.are perfectly good and

tenables

14e That in reply to para 14 of the counter affidavit
the contents of paras 7,7(1),7(2) and 8 of the O-A.

are reaffirmeds

fﬁég*’ That in reply to para 15 of the counter affidavit

rxeriflt # @O Bulve we & USR5 83 G the deponent is advised to assert that the reliefs
39 . .'.,.a\.;‘_. SRR+ SR v - - ) . .
an;meWﬁifvithuéuaTé9§& sought under paras 9(1), 9(2) and 10 of the O.A.

eies e XG0 L.

: MV?M“”ﬁd~H N‘;?“ﬁQQ@Eif’are liable to be alloweds
'm'm?“ SO a TS e 3200t caiia Lhe SOARY G .
Ejv 5 BB nElt v U es MR (LB 60 WRE
ETplaned by s oe Notoias oA L 1Ok .
| AL : |
| N (‘Dateds 12212690 iae“@ ,
& = 6@& SN A

N “L‘f Qﬁm*ﬂg"thw’&p » | |
&m&, F(bifz ./i"y‘ ¢ &% I the above deponent verify that the contents of

paras 1 to 15 of this rejoinder affidavit are true to my
own krowledge, that nothing deposed therein is false,nor
anything material has been concealede So hé&lp me Gods
Verified at my residence noted above,as I am confined to

bed owing to. an accidente Aﬂi

Rory>

Dated:12+¢12¢950 : Deponente.

I identify the deponent,who is personally known to

me, and who has signed this affidavit before me todaye

Dated: 12e¢12¢90s R C S-Mmé\-avq ' |
Adwocate T
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CENPRAL ADMINISIRATIVE TRIBUNAL
LUCKNOW BENCH

LUCKNOW

Contempt Petitiun No. 46/91

Ramzan alil Applicant.
versus
\ v /
Sri J.K. Puri and another Regpondents.
Shri R.C. Srivastava, Counsel for &pplicant. ‘
Shri Dinesh Chandra, Counsel for Respondents. ¥
%
£
‘CORAM v

Hon. Mr. Justice U.C.Srivastava, VL .
Hon, Mr, K, Obayya, Adm. Member.

(Hon.,Mr., Justice U.C.Srivastava, V.C.)
By means ® this aspplication the applicant prays
that the resmondents be punished for committing contempt

of Court,The application was allowed only on the grournd

that-the enquiry report wag not given to the delinquent ?;
enable him : %
official/to file representation but the disciplinary 1

authority was not precluded from going ahead from the

enquiry beyond the stage of giving a copy of enquiry

: 1&  F
report. I'he applicant prayed that the respondent No./2 ;
order ‘

- who have .réfused to give joining¢ /o the applicant and

failed to comply with the order passed by theTribunal,
have committed contempt of the Trilunal and as such they é
may bepunishmed for committing contempt.

2, In reply, it has been stated by the Executivei
Engineer that he hasnever spokejjthe words alleged by

the aﬁplicant. The post on which the petitioner ws



) o | | o f’\f\é)‘ﬂ\/
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‘4 o . Before: Hon'ble Central Admlnlstrdtrvgﬁffibunal

g_ , B Circuit Bench, Lucknow,

- : .

'Ram#én Ali 8/0 Late Sri S%b m,a/a@vmummo ES-1/592,
‘ \ L.,D, A, Colony Aliganj, Slta@ ur. Road, %&ﬁ ow,

P . Pate of Filing A2

: . ; : . Date of Receipt by Past...
: | Versus : ;%Q%

r 1, Srl Je K. Puri, Executlve Eﬁgﬂﬁéb ?@E%ékrlcal),Postal
- Blectrical Division, Lucknow, SHhA—

), 2, Sri B,V. Raman Murti, Superintending Englneer(Electrlcal

APPLI CANT
/f

ﬁ: ' Postal Blectrical Clrcle(Meghdoot Bhawan, Link Road),
) New Delhi, | o
Cen TEM?T AQPL“’*T“’N Ws\7 "1; @A T Ad— Opposite Party.

abere namedt >

 The appllcanELmost respectfully submits as hereunder:-

.
* " . (1) That the appllCunt was appointed as Works Clerk Grade-II

- by Superintending Rng1neer(C1V1l) Posts & Telegraphs Civil
w7 - Circle, Lucknow on 13-11-78, who vide order dated 1-10-85
conformed the applicant on said post Ww.e,f, 1.3.82,

(2) That Superintending Engineer(Civil)Posts & Telegraphs
Civil Circle, Lucknow is the Co-ordinating authority for ‘the
purpose of rec;uitment,posting,promotion,transfer etc,, of
the MinisterialAstaff'aqtached.to Electrical Divisions and
| Architects Divisions located within the jurisdiction of said
v ' Civil Circle,
’(3)‘ That accordingly the said SuPerlntendlng Engineer(civl
- vide order dated 25-7-83 transferred the appllcant from hls
o own-office and attached him to the Accounts Branch of. the
L wnsce,  Office of Executive Engineer, P&T BElectrical Division,
?t;?%gsknqw. . | S S - .

That while working in the said office the applicant was

“Wmﬁfﬁf?% egally dismisséd from Service by Superintending Engineer
‘\  ﬁf4E1ectr1cal) Postal Electrical Circle, NEW DELHI vide order
S aated 16-11-88,

- ' (5) That being aggrieved the applicant filed O. AyNo, 225
) of 1990 before this Tribunal which has been. allowed on |
- & 7‘7 11\91 by the bench of Hon'ble U,C, Srlvastava(chalrman)
' bggv})— and Hon'ble A.B.,Gorathi (Member), A Copy of the said orde
d{k£§2 is enclosed with this appllcatlon as AnneXUre- i,

\ \q, (6) That under the aforesaid order dated 7. 11 91 the
\3 : applicant's dismissal has been quashed and it has been
ﬂ%gw L3 -

provided that the appllCunt will be deemed in service,

. ee2/-
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entitled to all consequential benefits including service
benefits,

(7) That on receipt of the said order on 12,11,91, the
applicant submitted his joining applicatlon dated 13,11,91 &
in the forenoon to Executive Engineer(Blectrical) Postal
Electrical Division, Lucknow enclosing theréwith copy of
order dated 7,11,91 passed by this Hon'ble Tribunal praying
him to permit the applicant to resume his duties and accord
him gll consequential and service benefits to the applicant
A true copy of said application is being enclosed as
Annexure= 2, ‘

(8) That, however, 0.P, No.l who is BExecutive Engineer
(Electrical) Postal Electrical Division, Lucknow deliberately
and wilfully did not pass any order on 13.11,91 permitting

the applicant to resume his duties, Thereupon, the applicant
met O.P, No.,l on 14,11,91 and requested him to obey and comply
with the aforesaid order dated 7,11,91 passed by this Hon'ble
Tribunal to which ihe flatly made the following utterances;-

'gnﬁvﬂosoﬁq?mﬁ%rfmar%ﬁmﬁuﬁw|§m's;g=ta'ﬂ
Mﬁnrwnhgﬂﬁagﬁmaaﬁwﬁwn

(9) That by making aforesaid utterances, 0,P., No.l has
scandalised and lowered the authority of this Hon'ble Tribunal,
and thereby he has committed gross and inexcusable offence of
Criminal Contempt.

rq(10) ‘That tive theréupon the applicant met his counsel
@nd narrated him the above incident, who gave a letter dated
';8 11,91 to the applicant for personal delivery to O.P.No.1,

“fand sent endorsement of said letter to Superintending Engineer

“# (BElectrical) at New Delhi as well as Superintending Engineer

(Civil) at Lucknow by registered post enclosing therewith copy
of order dated 7,11,91 and requiring them to obey and comply
the said order at their respective ends and to take necessary
action at their ends for joining his duties by Sri Ramzan Ali, -
Atrue copys of said letter is being filed as Annexure- 3,

(11) That the applicant gave the said letter to 0.,PeNo.1,
personally on 18,11,91 but he refused to take the same.
Thereupon the same was re~-typed oh-an-INLAND LETTER and sent
to him by registered post on 22,11,91,"

(12) That O.P., No,1 has wilfully disobeyed the order

dated 7,11,91 passed by this Hon®*ble Tribunal and hsas
.-3/-



j‘ ha | dellgfragely not allowed the appllcant to JOln his dutlifttiﬁmk’
: A aw s _Fivy an er Serwier, hene et
2 : ‘Laigﬁéoégllance J& the sgza sozder. er. §é has" thug‘cgmgitte gro§§
3 and inexcusable offence of Civil Contempt, besides Criminal

Contempt referred to above,

(13) That-Sri B,V. Raman Murkti is the Superintending:
Engineer(Electrical) Postal Electrical Circle, New Delhi, amd
_ he has wilfully and deliberately not obeyed the order dated
’ | 7.11,91 passed by this Hon'ble Tribunal and accordingly he has
not yet issued any order at his own end for1301n1ng his duties

}x by the\zéhg’ppllcg;&& *gé the a%x%‘ ?d cmt, ﬁ;“ﬁgg gf'wf f&'fiﬁ;

committed gross offence of Civil Contempt,

(14) That frbm the facts stated asbove, it is evident that
kﬂthe opposite parties have committed the offencegof contempt as
'méntloned herein-befofe, and further thev are wWilfully,
yggilberately and adamently not-obeying the order dated 7,11,91
gg‘ss‘ed by thisHOn'ble Tribunal,

WHEREFORE it is respectfully prayed that ;-

I, O.P, No,l1 may kindly be suitably punished for the
- gross and inexcusable offence of Criminal Contempt committed by
him by passing sentence of imprisonment and fine against him,

1I. O.Pes 1 and 2 may kindly be suitably punished for [
gross and inexcusable offence of Civil Contempt committed by

Y. them, and adequate sentences Of imprisonment-and fine may
kindly be passed against them in this respect,

Dated M A@

. ‘ o . %T
Ty g ~ ( Remzan Ali )
i _ PLICANT,



Shakeél/

working was not vacant, The petitoner was asked to assist
the Head Clerk till hig posting was decided, but he

stooped coming to the office and started sending notices

through his counsel, and that he has been paid arrears

of pay including house rent allowance amount to ks 71,751/~

3, . after the judgment he was paid arrears . His pay
regond the E.B. Stage could not be enhanced as the E.B.
D . Departmental
was to be ¢rossed on the recommendations of the/Promotion
Commiti:ee, These facts make it clear that the respondents
not only have complied with the directions given by the I

Tribunal but also have cleared the dues. It is not a

Case in which it can be said that contempt has been :
corfaitted, and accordingly the contempt application '
is dismissed and the notices are discharged, ‘

,\,m./\/ ' : L/ | i
Adm, Member. Vice Chairman.

Lucknow;Dated: 6,8.92,
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1}' ;E#Eompllggée ysald “of é?t éé hag thus committé% gross

W and inexcusable offence of Civil Contempt, besides Criminal
Contempt referred to above,

(13) That ‘Sri B,V. Raman Murfi is the Superintending
Engineer(Electrical) Postal Electrical Circle, New Delhi, amd
he has wilfully and deliberately: not obéyed the order dated
g ' 7.11,91 passed by this Hon'ble Tribunal and accordingly he has
not yet issued any order at his own end féhqjgigizgﬁhliq?uziii@
Zﬁ by the appllcg§% §§ the agagtsa d conduct, he has gf id

committed gross offence of Civil Contempt,

- (14) That frbm'the facts stated above, it is evident that
“the opposite parties have committed the offencegof contempt as
"méntloned herein-befofe, and further they are Wilfully,
11berately and adamently not obeying the order dated 7,11,91
#agésed by thisHOn'ble Tribunal,

WHEREFORE it is respectfully prayed that ¢=-

I, O.P, No.,l1 may kindly be suitably punlshed for the
g gross and inexcusable offence of Criminal Contempt committed by
him by passing sentence of imprisonment and fine against him.

II. O.P,s 1 and 2 may kindly be suitably punished for
gross and inexcusable offence of Civil Contempt committed by

Y. them, and adequate sentences of imprisonment and fine may
kindly be passed against them in this respect.

Dated R‘;“;
r, R AG
) u"(l"’ﬂ ( Ramzan Ali )
' APPLICANT,
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P ‘ entitled to all consequential benefits including service
- benefits,

(7) That on receipt of the said order on 12,11,91, the
applicant submitted his joining application dated 13,11,91 &
in the forenoon to Executive Engineer{Blectrical) Postal
BElectrical Division, Lucknow enclosing theréwith copy of
order dated 7,11,91 passed by this Hon'ble Tribunal praying
him to permit the applicant to resume his duties and accord
b him g1l consequentlal and service benefits to the agpplicant

A true copy of said application is being enclosea as
Annexure~ 2,

Y . (8) That, however, 0.P. No.l who is Executive Engineer
(BElectrical) postal Electrical Division, Lucknow deliberately
| and wilfully did not pass any order on 13,11,91 permitting
- , the applicant to resume his duties, Thereupon, the applicant
met O.P, No.l on 14,11,91 and reqguested him to obey and comply
with the aforesaid order dated 7,11.91 passed by this Hon'ble
Tribunal to which “he flatly made the following utteranceé-~

‘gat vd0s0 W AeT ¥ frrar & 8 3t & argw | 4 grsgae ar
grent &Y araar | ¥ guel gger wrsa W aeq g
(9) .That by making aforesaid utterances, O,P., No.l1l has

Y. scandalised and lowered the authority of this Hon'ble Tribunal,
and thereby he has committed gross and inexcusable offence of

Criminal Contempt.,

ﬁﬁ Wi e,

-t "“‘«:;\

| EF‘;“ it iﬁﬁi‘ﬁ '%ﬁ :

%, (10) That thve theréupon the applicant met his counsel
-@nd narrated him the above incident, who gave a letter dated

© 8,11,91 to the applicant for personal delivery to O.P.No.l,
Afnd sent endorsement of said letter to Superintending Engineer
;%  (Blectrical) at New Delhi as well as Superintending Engineer
(civil) at Lucknow by registered post enclosing therewith copy
of order dated 7.11,91 and requiring them to obey and comply
the said order at their respective ends and to take necessary

Atrue copys of said letter is being filed as Annexure- 3,

(11) That the applicant gave the said letter to O.P«No.l,
personally on 18,11,91 but he refused to take the same,
Thereupon the same was re-typed on an INLAND LETTER and sent
to him by registered post on 22,11.91.

(12) That O,P. No.l has wilfully disobeyed the order
dated 7.11,91 passed by this Hon'ble Tribunal and has 3/

action at their ends for joining his duties by Sri Ramzan Ali, ™~
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‘4 . Before; Hon'ble Central Admlnlstratxv’ﬁfffbunal
; _ Circuit Bench, Lucknow,

Ram#an Ali S/o Late Sri S&bha ArkiniRAQvEQuBeatio, ES=I/592,
\ \ L.,b, A, Colony Allganj, Sltaegﬁﬂgmn Qe 1 TG ow.

d - Pate of Filieg \ \\ A\
' . Pate of Receipi by Paste..... =

Versus

APPLICANT

oA

S 1. Sri J-K. Puri, Executive Engﬁﬂé égifgéiflcal) Postal

Electrical Division, Lucknow,

» , 24 sri B.V. Raman Murti, Superintending Englneer(Electrlcal
ﬂ~ Postal Blectrical Clrcle(Meghdoot Bhawan, Link Road),
New Delhi, ,
CON TEMPT ’WPL‘C/‘T‘ON Ys\7 A T~A’<'\" Opposite Party.
. abore named > )
3 . ~ The appllcanELmost respectfully submits as hereunder;-

(1) That the appllCant was app01nted as Works Clerk Grade-II
- by Superintending Bngineer(Civil) Posts & Telegraphs Civil
»: . Circle, Lucknow on 13-11-78, who vide order dated 1-10=85
' conformed the applicant on said post w.e.f. 1,3, 82.

(2) That Superintending Engineer(Civil)Posts & Telegraphs

Civil Circle, Lucknow is the Co-ordinating authority for ‘the

purpose of recruitment,posting,promotion,transfer etc,, of

the Ministerial?Staff'agtached.to Electrical Divisions and

Architects Divisions locasted within the jurisdiction of said
Vo "~ Civil circle,

‘(3)- That accordingly the said SuPerihtendlng Engineer(civl)
: vlde order dated 25=-7-83 transferred the- applicant from hls
own office and attached him to the Accounts Branch of. the
Office of Executive Engineer, P&T Electrlcal DlVlsion,
g.igmknow. o '

That while working in the said office the applicant was
?%.ﬂ) egally dismissed from Service by Superintending Bngineer
\ fQEiectrxcal) Postal Electrical Circle, NEW DELHI vide order
aated 16-11-88,

- ‘ H (5) That being aggrieved‘the applicant filad O, A;NO.QZS
of 1990 before this Tribunal which has been allowed on
\ *93~‘f7 11,91 by the bench of Hon'ble U,C, Srlvastava(Chalrman)

J}L and Hon'ble A,B,Gorathi (Member), A COpy of the said order
is enclosed with this appllcatlun as Annexure- 1,

‘7/i:/<;\ (6) That under the aforesaid order dated 7.11,91 the
RRMI e applicant's dismissal has been quashed ana it has been
éf“ provided that the gpplicant will be deemed in service,

...2/4
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CILIRAL AMLIISTRADIVE TRIIUNAL, ALLAHAZAD

cmchfr B2MCH

LUTYNIR .
0.A. 225/95
Ramzan Ali Applicant
varsus
Unior of Inifa & strers Responiants.
- Hon . Kr. Justice U.C. Srivastava, W.C.

Hon, Mr. A.B. Gorthi, Ajdm, Member,

(Hon. Wr. Justice U.C.Srivastava, V.C.)

LT T - e l'be app’licam vho Mas ttansfnrrei -to” Blactrical

Divis:lon an:l was confirmed on 1. 10 1985 has ‘nad2 certain

allecatlons of malafides acainst some of th= officers

s
v
it

stating that he was charcesbeat_ed on 3.8.87 by the
Superinterding EncinserdSlectrical) who is mither the
aopointinc por tra disciolinaryfer penishing authorit§
v . ofthe applicant. Tre disciplinary encuiry procezded an2
the enquiry officer submitted his réport. Erom the

-~

“facts it appears that the enquiry offjcer swdmitted his

b e g e

7 report without oivinc a copy of the sameko the appliant
The disciplinary authority, agreeing with the énquiry
report passed the order dated 16.11.86 dismissing the

. applicant from sarvice. BVeh alongwith this erder, -the .

N  ferort of the enquiry officér vt not Furnished o the

. acplicant and it was-given to the applicant on 7.12.88

alonowlih let.ter dated S, 1'2.88. The avplicamt filed.

departmental. appeal which vas not decidad. After vaitin;

for a few months he approached tha Ttibunal.
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v Altrouch, the order has been challenceld ‘
on variety of grmn.’is, but it is not necessary to
- co 1.':t<; the grounds in detail, as this application .
Jdeserves t2 b2 allowed oo tha cround that the copy
- . of the enguiry report was 2ot civen to the applicant
t> file any representatics and the applicant was thus
' prejudiced in his defence. This action of the
?_( - ‘ respondents was violative of principles of natural . -
justice. In Unjon of Indfa vs.Mohd,Ramzan Khap(A.I.R. :
_— 1991, S.C. 471)in which it Ras been held t hat wherever ] B
_ enquiry has been held and the enquiry officer.has- - . . :’=
> recommended punistment, axd the disciplimary authority j
- T has punished the delinquent.then in case tre report. > e
. o . LT otk enquizyisnot qimt.ounaﬂ’lianf.mn)m ’i :‘f
\.- t - hi‘ &’Eeétive repres-htat.ion. the sams violatss the ;:
i I /:‘:_:\ ;p:r'i;)‘cziph; of natural justice and makes_the entire 18 z
_ /:’T . -\*‘ nou.{:y ptmdings vitiated.The sare position 1s ™ £
x “\.-,-‘l'l"'._ . here 1n the ptesent case. Accordingly, this application =
- § _ ) ' is allowed and the oraer'f:usmssal dated 16.11.88 ¢ jf
i is quzishad_, However, this order will not preclude the ' T..
' , disciplinary authority from ptoceeding?fﬂfe enquiry % BE
o haovand tha stace of givinc 2 copy of enquiryreport 2
¥ . _' ' x_'; for giving ‘him opportunity to applicant to file the :,

representation and proceed in accordance with law,

..-J..,.,.z.z:u4 = T :;'

Applicant vill be deemed in service h:hding 4 - s
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The Executive Engineer(Elsctrical)
Psstal Electrical 01v1310n,

LUCKNOW. (U.P.)
Subiegt:~ JOINING REPCRT.

Sir, . .
The applicant submits as follows :-

1) That th8 applicant was appointed as Works Clerk Gr.ll
on 13~11-72, bty the Sugerintending Enginsers, Pasts & Telegraphs
Civil Clrcla, Lucknau who is the appeinting authority of the

}R ' applicant,

2) E That subsequently Suparintending Enginzer Posts &
Telegraphs Civil Circle, Lucknow postzd the applicant in ycur
office on 25-7-83 and subszquently confirmed the applicant an
1-10-85, .

> 3) That, hau“vsr, the appl;cant was illegally suspewded'
' | by you on 20G-3-87 and evéntually he was illegally dismissed -
Prom service by order dated 16-11-88 passed by the Superinten=-
-ding Engineex (Eleﬂtrlﬂal) Pastal Electrical Circle, Neu Delhi,
\ and the applicant's suspansxon merged in the ordar of dismissal

4) That the apolicant?s suspension, the ordér of his _
dismissal and the entire disciplinary praceed‘ngs culminat-
. -ing in his dismissal ‘'hesides being illegal-are’ absoluuelv
AT, Without jurisdiction, ; ’

D %] 3 SRR A
VN *~\:35), That reing ag,r-evad the applicant filed 0.4.80.225
g0 )/ oﬂ“tQQG in the Hon'ble Central Administrative Tribunal,Circuit"

ench Lucknou which has been allouea on 7-11=-1991 and the

jé - Yhat the a?oresald order dated 7=11- 1991 has been
g

. -\‘w\ weﬁ ts applicant on 12-11-1991 and he is endlesing the same -
G ¥ v..sgggg. b‘&*"h ftewith.

< That the said-order directs that the applicant will
.. ' be dezemed in service and. entitled to all cansequentzal heneflte
- ~ including service benefits.

Wherafars, the applicant hsr8uwitii submits this

joining report this 13th day of Noveamber 199% in the forencen
\ and prays as folleus:= )
@ZC;Q A) “That thke applicant mey be permitted to resume

W?%N\ «s cuties forthuith,

[ ﬁ B) That the directions and order dated 7=11-91
A paased by the Hon'ble Central Administrative Tribunal Circuit
38 ,;;&gAé’ Bench, Lucknou may kindly be obyed, and deeming him in sesrvice,
A {  all consequential benefits-and service beneflts may kindly be
L™ accorded and given to the applicant.

.Rﬁﬁﬂgem Qe - Thank;ng youf, Yours Palth
Pated/ 13~11-12%1.
Enclusuret
Encleurs
yeloy Deted '7 ,,,7,¢m

C}/Cw%bh fk%%nwﬁﬁﬁve

f//;:bwﬁoi—e[, G('YD-M?’ 0(%%0\/» | 1

/u’

( Rnnznn ALI
WJorks Clerk 8rade=1l

APPLICANT.
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v ANNEXURE=-3, @

:.‘ e . N

TO - . . .

\U
' mhe Executive Engineer(Blectrical) Qt///
' P , Postal Electrlcal DlVlSlon, ;
' - Lucknow,
Dear Sir, |
I am constrained to send you this letter as follows:=-
- (1) That my client Sri Ramzan Ali, Works Clerk Grade-II was

illegally and unauthorlsedly dismissed from service by oruer
dated 16-11-88 passed by the Superintending Engineer(Electrical)
Postal Electrical Circle, New Delhi, which order has been
_ quashed by Hon'ble Central Administrative Tribunal, Circuit
s Bench, Lucknow vide judgement and order dated 7,11,91 passed
r in 0,A.No.225 of 1990,

(2) : That Sri Ramzan Ali submitted his joining report in the
forenoon of 13-11-91 enclosing therewith copy of aforesaid
order dated 7,11,91 but you did not pass order permlttlng him
to Join his duties,

* (3) That thereupon sri Ramzan Ali met you on 14, 11,91 and
' reguested you to obey and comply with the order dated 7.11,91
passed by Hon'ble Central Administrative Tribunal to which you
made the following utterances -

"giet vaosoN Waet ¥ fasrar &-H ot & ardr 1 § gEgw e ITEX
F araar | § guel sger maa@faﬁm |

(4) - That by making the above utterances you have committed
inexcusable gross contempt. of the Hon'ble Tribunal.

(5) That besides making the above utterances, you are ad-

~ament not to obey the order of Hon'ble Tribunal and not to

allow Sri Ramgan Ali to JOln his duties, which fact is streng-
"“ggggf?wmh\thened from your conduct is pot yet permlttlng Sri Ramzan Ali
T i?_ ‘to resume his duties,

*ﬁél ' That you are hereby apprised that it is your legal
duty to obey and comply the order dated 7,11.,91 pas=ed by the
qu ral Hon'ble Tribunal and also pemmit Sri Ramzan Ali to

, . WHEREFORE, this letter is being sent to you requiring
you to please permit Sri Ramzan Ali to join his duties forth-
with under intimation to me,

ig=11~ | -

8-11-91 . . , { ReCe Srivastava )
Counsel of Sri Ramzan Alil
32, Kgcheri Road,Lucknows

Copy of above letter alomgwith copy of order dated 7,11,91
passed by Central Administrative Tribunal Circuit Bench,
Lucknow is sent to the following authorities requiring themzwi
to obey and eomply the sagid order at thdr reSpectlve ends amd

_RQM Yo take necessary action at their ends for joining his dutles by
L - Sri Ramzan Alij-

1) Superintending Engineer{klectrical) Postal Electrical
Circle, Meghdoot Bhawan, Link Road, New Delhi-110001,

2) Superlntendlng Engineer(Civil) Telecom . Ckvil Circle
7, Rani Lazmi Bai Marg, Pandey Bhawan, Lugknow.

Datédé’ . : - ,

18-~11491 o ) sd/-

{ ReCe Srivastava )
Counsel of Sri Ramzan Ali
32, Xacheri Road, Lucknow,
TRUE COPY
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IN THE CENTRAL ADMINISTRATIVE TRIGUNAL AT ALLAHABAD,
| LUCKECW BENCH, LUCKNOU,

m.e.n0._ \ 1Y _or 1982,

(Vg

In

- Contempt Petition No,46 of 1991 (L)

. RQNZén #1i ootoO‘i.e‘oti‘mo‘-ionobcocnwu"ee‘o‘nomaﬂp‘ncaﬂto

" Versus

QoK ePurl and anotherSscecisesseassesns sooRB@spondents,

APPL ICATION FOR DROPP ING CONTEMPT PROCEEOINGS
o,

The Hon'ble Vice Chajrmen and his companion members &f

the aforeseid Hon'ble Tribunsl,
The Respnndents moet'reSpactFUIIy eubmit as underi=

That for tthe facta and circumstance indicated in the
accompaying affidevit, the Contempt Petition is liable to be

dismissed and Contempt notice may is liable tebe discharged,.

-t PRAYER e~

Wherefora it ie respectfully prayed that for the facts
and circumstances indicated in the accompaying affidavit this
Hon'ble Tribunal may graciously be plessed to discharge the

Contempt notice issued against the respondents,

‘Lucknom.
Datods= , { DR,CINESH CHANDRA ),

Counsel for Respondents,
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IN THE CENTRAL ADRINISTRATIVE TRIGUNAL AT ALLAHABAD,
 LUGKNOY BENGH . LUCKNOU,

CONTERPT PETITION NO. 46 of 1991 (L}

in

(e AeND, 225/90

Ramzan 415 ..., o.wuw.sumn‘-“»,..,”.,ﬁpplicant-.
Versus

1, 8hri JeK.Puri

'25 Shri ﬂc“bﬁﬁman Murti Qaaeoenomo;o;)¢coﬂgspﬂﬂd5ﬂt80

~t COUNTER=AFF IDAVIT BY RESPONDENTS g

1, J.KsPuriv;, Excoutive Enginser (E£isctrical), Pcstél

Electrical Oivisiecn, Lucknow do hereby solemnly affimm and

state as under §

Yo Thaﬁ I ﬂaﬁe vreaz_j:.thg Contempt Petition filed by Ramzan
814 in 0,A.Ne, 275 of 1990 (L} and have undérsts&d the contents
thereof, 1 am filing this affidavit on behalf of Shri D.V,
Raman t":us‘:i;i, Superﬁntanding Engineer (Electrical ), Postal

Electrical Circle, New Delhi and on my oun bohalf,

2, - That the Hon'ble Trikunal while allowing the application
and quashin;g the order of dismissal dt,16=11«88 vida judoement/

order dt, 71191 ordered that, " howevar this order will not -

Contdeees 2h="
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praclude the disciplinary sutherity from proceeding with the
enquiry beyond the stdge of giving a copy of enquiry report for

giving opportunity to file the rgprasentatian‘and proceed in

_ éécordanae with law, Applieant will be deesmed to be in serwice

and is entitled to all conssquential benefits including service

henafits v,

3. That the patitioner submitted his joining report on
1311431 and was esked to sssist the Head Clerk in his work till

his posting is finally decided,

4, That immadiatély a?ﬁgr recaipt of his joining report, the
Superintendéng Engiaeéx (£, ﬂastal‘Electricai Eircle,:mew DElhi
whe is the discipliﬁary}autharity in the matter was informed
aboyt this Han‘ble Tribunal's judgement and order vide office
letter No,EERE/2/ 2688 dt.34-31;91, a copy of which is being

*

filed as Annaxure R CoReeI,

5, That the Supsrintendinp Engineer (), New Delhi referrod
the matter te the Asstt,Director General (Cu)y Ministry of
Communication, Sanchar Bhawan, New Delhi on 28«1191, & remind

was subsequently sent oh through a D.0.letter on G6e=l=92,

Ba Thet as the post of Cashier on which the petitioner was

tﬁntﬂ..., 3/“
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mérking before his dismissal‘was not vacant in my offica, the
Superintanding Engineer,.Telacommunicatimn Civil Eifcle,

Lucknow was requested to decide his posting,

Te ‘That the petitioner who was asked to assist the Head
Clerk till his-posting was decided, stopned coming to the office
arid Qtarfad s@nding‘ﬁ@ﬁices through his counsel %o pressurise
and malign the déﬁértment in tétal disregaré of the Conduct

Pules,

8, That the petitioner has been paid arrears of pay includ-
ing house rent allowence upto 12«11«91 amounting te f&.71,751/=
vide Cheque Ne,939399 dt.23-1-32, His pay beysnd the E.B.stage )

could not be.enhanced as the £,8, will be allswed tobe crossed

on the recommendation of the Departmental Promation Committes,

9, Thst the petition has alse been paid house rent allowance

and bonus as admissible to him,

10; That an aider to prajudice the Hoﬁ'blq Tribunal abainst
the respondents the p8titioner has maliciouéiy and falssly made
allegations againstrme in paia 8 of the Contempt Petition which
I vehemently deny. The falsehood of his allegations is evident

from the fact that his jolning report was accepted by me on

ccﬂtd. L] 4/“ ‘
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131181 and on the next day 1;a. an 14«11=91, the Superintende.

' in§ Engineer, New Delhi was infurmetd about it alongwi th

judgement ) of the Monible Tribunal  his £ase,.

11,  Thet from the above it 3c evident that there has been no
lexity in cumpliance with the ordervs dt, 7»11=91 of thisann’bla'

TribUﬂali

( DEPONENT )

, ~t VERIFICATION f

1, the above hamed deponant do hereby'verify that the
‘, .:‘ » (
contents of parass ' of this affidavit ars true to '
my persenal knowdedne and those df.paraa : are belisved
by me to be true based on records and as per legal advisa of my
counsel, That nething'material Féets has been eoncealed and

-

no part of it is False; =0 help me Cod,

Signed and verified this the day of 193

within the court cempound at Lucknow,

Lucknow
Dateds { DEPONENT )
I identify the deponent who signed

before me,

{ ADVOCATE )
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(OEPTT,Of POSTS,G0VT.OF INDIA,  REGD/CONFIOENTIAL,

v

e - Nou ZEPL/f05 08 S e
, I | - Oateds. f4y~/-7. .
| Yo, S Os 6d3. ./4 //fy | R
‘ : , Tho Superintending Enginecr(E), ' ’
Poatal Elocts€ircle, -
New Dalhi,

“ubsg 00“0““"0225/90(0)-5'1:1[ ”Ramzan A4 EKOU‘C.G’.I‘ |
0/0 Tho '€,E,(E )Postal £loct KMN=0Lwn o, Lucknows
fne . - - o
. - a Kindly find enclosed g copy of tha judgement
3 dte7411.91 pessod by the Centrel Administrative Trie
) bunal,allahabad,Circuit Bonch,Lucknou in the above
"cited case together with a cupy of letter dte13e11.9%
~ from shri Remzon All, E€xe,C.Gr.11 submitting his jo=
ining report in the forenoon 0f 1311491 The Tribunal
in their judgemont has quaehed the order of dicmissal . o
,Ute16411.88 of Shri Remzen Ali and ordered that the '
-applicent will bo decmed in the sorvica end ie ontiw
tled ta all consequentisl barefita including service
benafits, L
. Howcvar, the Tribunal ‘has further mentionad =~ = 7
in their judgement th4t this order will not proclude
. the disciplinary authority from proceedln%_uithvtho
‘prquiry bayond the stage of giving a cepyjenguiry  re-
" /nort for giving opportunity to spplicent té file the
¥ | representation end procecd in accordance uith lawe

1t is, theefors, requested that further néceséary-
| pcticn on the judgemsnt may very kindly be taken at
\ your end snd the undersigned advised suitably in the

_/ | Lmmtier so as to engble him tu take such further action '
Q’: '/ig the mattor as ie deemed naceasary to bae token hy hime
! fu—dy

 This may be trestod as 'MOST UAGENT!,
| R

sd,

( JoKnNri ) ,
Exscutive Enginenr(E),

/ / ¢ Postal Elect.Division,
%ﬁ‘/ - ‘Egcknou‘226320¢
. s i 211/91 up«nm;' ‘ ‘
/ A, o
/ ,’/'i;‘ / . 3\ - 3.
Fad r N . ‘A‘ :TA
{ |
’ %)
(,‘ Ml

gt
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I8 THE How -5 2 7FAL ADMINISTRATIVE TRIBUNAL

Ramzan &l

1.

20

&z: v:‘{‘ f&g:g‘ muri

Sri. BoVe Raman Murti eeee

“-cuit Bench Lucknow

Rejoinder «=Affidavit

In res

“ontempt case Noe 46 (L) of 1991

9000800000 00

Applicant

Versus
i

|
!

Opposite Parties.

I, Ramzan All » aged abput 38 years , S8/0

Late 8ri flubhan Ali R/o House No. ES-I/592, LDA Colony

Aliganj , $itspur Road, Lucknow do hereby solemnly

affirm ae follovws g

1e

2;

3e

That e tﬂﬁbondent - opposite parties have not
£1ic. # ~-unter affidavit against each para of
th' «ontorpt applications  However the conténts
of oo 1l to 14 of the cohtempt applicatiog are

reafliimade

Trat the contents of para 2 of the Counter

Affidavit are not dénied.

“That in raply to para 3 of the counter affidavit,

1 4s denied that O.P. No. 1 asked the deponent
on 11-11.91 or on any'futuré date to assist the

oot £ sk in his work till his posting is finally
a4 ~1,. and it is asserted that the facts |

contd.. oo 2
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3A.

3B,

Y ”?fé//

-y 2 |

mentioned in paraa 7 to 11.o£ the contempt

application are the correct facts.

It is asserted that O.P. No. 1 414 make the
utterﬁhcea méntioned in para 8 of the contempt
application , and he is new tryingvto disown his
utterances simply to save his skin froﬁ punish.
went for the offence ofkcontempt.‘ Had he not
maém_hha said utterqnces,'ihére is n§ reason why
Fz 414 not send any reply to applicant's connsel

that he did not make the said utterances, and

the allegations coh@gined in para 3 of his letteY

dated 18.11.91 are false, -

That @n the date of termination of petitioner's
aervicea.on 16;11.88; 4 works clerks grade II
were wdrkidq in the dffice>of O+ No. 1 namely
(1) Appliéant Ramzan All (2) K.K. Gupta,(3)$unda¥
ial and (4) Manju Rani Gupta, whereas on 13.11.51
the fﬁllowinqj3 persons onl}'vere serving as
warks olerk grade II 4in the 6ff1ce of O.P« No.1,
#% gsuch no question arose to decide the question
of pcsting of the applicant or to ask him to
Assist the Head Clerk as épplicaht could well

be posted against the gth post, and £he plea

in para 3 of thé counier affidavit has now been
falsely set up by O.P. No.iito save himsélf from

punishment for contempt ;-

1e Sri R.C. Kesri
2 Sri Raghunandan

3s Sri Jamuna Prasad.

contdeee.l
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That even from the perusal of Annexure 1 to
thmvCounter Affidavit , it is clear that O.P.
-1 nowhere mentioned therein that he has
permitted the applicant to resume his duties

or asked him to assist the Head Clerkeo

That in reply to para 4 of the Counter Affidavit
it 1s pointed out that Annexure 1 to the

Counter Affidavit only shows that O.P. No.1

pointed out to O.P. No. 2 that tribunal's orde¥

does not preclude the efiqw.xiry beyond the stage
of giving opportunity to applicant against thé
sngniry report and he sought advice ‘of 0.P. Woa
o tha’boint; tBut the said action‘did not
#izeolve QP e« Nooel from permitting fhe apblicam*
to join his duties, which QO.P. Noe 1 deliberately

did not doe

That the contents 6f'para,5 of the Counter

Affidavit aré guite irrelevant so far as the
contempt case égainst'the opposite parties ig

concerned.

That in reply to para 6 of the Counter Affidavit
naserting the contemts of para BB,abdve,it is
painted out that O.P. No.1 has deliberately mot
given the date aQ-to when he movéd S«E. Telegq

ivil Circle Lucknow to decide applicant¥ post

It is however,stéted that the applicant
filed contempt case on 13.12.91 and on Comin&
to know of the same O.P. NO. 1 sent the first
letrer dated 17.12.91, whicﬂ were followed by
his letters dated 1.1.92 ahd 21092, which fa

Contdo eeed
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become evident from letter dated 1.1.92 sent
by O.Po Noe. 1 to applicant and from Transfer
order datad 741092 passed by 8.E. Teleacom civil

Circle Lucknow transferring the applicent out of

Lucknow on insistence of o.és 1 and 2 , true

copies whereof are being filed herewith as

Annexure Noes R-1 and R-2 réapectivelyo

That the contents of para 7 of the Counter
Affidavit are denied, and reaffirming the contents
of parasa 7 to 11 of the contempt application ,

it is pointed ocut that if the applicaht was

asked to assist the Head Clerk and if he stopped

‘ cbming to office, there is no reason why O.P. No.1

did not, send reply to applicants counsecl's

letter dated 18.11.91 pointing out the said facts.

That the applicant filed this contempt case on
13-12.91, andighming to know of the same ‘uhen
O+F .« Nos 1 reﬁlised that he has committed ax a
serious wrong in not allowing the applicant to
join nis duties despité his joining applicaﬁion
datad 12,1191 and despite his counsel's letter
déméd 18:71091, then in order‘to save his skin
from punishment for contempt, O.P. No. 1 vide
letter dated 17,12.91 falsely set up tﬁerein o
that applicant is not aﬁtehdinq office and called
for his explanation. The saidlletter was delivered
to applicant on 31-12991. which was adequately
replied by the applicant vide reply dated 9.1.92.
Tme coples of letter%dated 171291 of © fP. No.1
and of applicants reply dated 9.1.92  are being

COntdooo 5
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£1led herewith as Annexure Ko, R=3 and R-4

respectively.

That it 15 pertinent to point out that in
Annexure R-3 ddped 17.12.91 which is tie first
letter sent by G.P. Nos 1 to the,applicént after
his joinin@ application dated 13.11.91, 1t has
nowhere been mentioned that appiicant was asked

to esnfist the Head Clerk and the applicant asserts

that said fact has been'falsely set up and

" concocted by O.P. No. 1 as an after - thought.

That in reply to para 8 of the counter affidavit,

gwousk v Guestion fow net boen havd oo ng,ivt? obtel, but- o 5 bivdanchande w,(?-

it i3 stated that the/(applicantl'has not be’en&of
paid the folloving'ite@s of amounts, which he
must have been peid tkeating him ¢o be continuing’
in service entitled to allkconsequentiai benef i
including service benefits as ordered in 6rder

dated 7.11.91 pasged by this Hon'ble Tribunals-

(a) Applicant's duty pay from 13.11¢91
{when he submitted his joining application) to

4420920

(b) : Appldcﬁnt‘a Arf;ar pay for the periods
1.11-88 - 31010489, 1612689-3110.90, 1012,90~
31410.91 and 1.11,91 onwards has bean calcnlated.
at g 1150/-, 1175/-, 1206/- and 1225/~ p.m.
:eapectivalylﬁhich should ke calcnlated at

,.B; 1175/~ 1200/=-, 1525/: gnd 1250/~ rESpeCtive{%/

after adding my B.E. v.e;f. 1.11.88,

cond oeesceh
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9. That the contents of para 9 of the counter

affidavit are not diaputed.

10 That the conténts of para 10 of the counter
gifidavit are denied, and the éontents of paras
?ﬁ@@%@10.11,‘of the’contempt petition as also
the contents of paras 3 to 3-C, 7-A and 7..8' of
this rejoinder affidavit are reaffirmed., ‘It is
also pertinent to point out that in Annexure 1
of counter affidavit O.P. Ro. 1 has nowhere in-
formed O.P. ub. 2 that he kima accapted the
Joining report of the applicant.

11. That the contents of para 11 of the counter

- aﬁfiéavit'are denied.'l

Dated s March . 1992 DEPONENT .

- I, the above deponent verify that the contents
of paras 1 to 11 of this regoinder affidavit are true
to my o»wn knowledge, thét nothing deposed_therein is

false ncxranything material has beep qoncealed. S$o help

" me God.

Dateds March , 1992 DEPONENY

I identify the deponent , who

has signed before me today.

Dated x Harch o 1992 ADVOCATE
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Wity Cainnd g ha s Tenn
DATARTMERT V¥ PO.STﬁ iIHBIA
m(k)"'cﬁ.o e e :
No.15(129) /pr[;}/M~A3 oty //boc, 91te

Yo

V/Te . ‘

"ghri Ramzan Ali,

UQCQGroII . /

Yeu ars hersby dirscted te rdpert .
te Supoarintending Enginper, Telecem Civil
Circle, Lucknouw fer further instructiens,

e

( J.KePurl ) 7
f@xecutive Engineer(E)
Pestal Electe Divisien

Lucknow~226020,
. ' |
Copy tes-
- . 14 ~ The Supgrintending Engineer, Telecem
{%mfaui Civil Circle, Luckneu fer infermatien
— and necessaty actien in centinuatien

of this effice latter Neo15(129)/PF/
3013"‘14 dto 17012 91 o -

2. The Superintending Engineer(E) Pestal
Elect, Circle, Neu-Oelhi fer infermatier
p and necessary actien please,

]

Executive Enginesr(E)
Pestal Elacte Divisien
Luckneu,

059D Pty BT —VRAAZY T FI00 P &y,
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DEPARTMENT OF mwcouuuuxc\'rnms
{CIVIL WING)

MO.s 18(4) /38TL/ 77 Telecom, Civi) Circle,
' 7-Rani Laxmi Bai Mary,
Lucknow,

Dateds 5. qf o
OFFICS CRDER_

anrd Remjeny ALL,Ex.4.Co 3r.=11 is hareby
poatad to office of the Executive tnwtnoor.Teleccm.

Electrical Divinion.noarut againgt tho—exlstinq
-vacancyo

w’('
Superintending Enginoer,

_ Telecom, Civil Ciznla
W ‘ Lucknow, -

Copy tote

1. The Superintending Enjgineer,Postal Electrical
Circlo.New Delhi for information and nrcemsary
action . This has telephonic discussion with
him by the undersigned cn 6,1.92,

'3« The Suprrintending Engineer,Telecom, Flectrical
Circle,Lucknow,

3, Shri J.K, Purd, Executive Engineer,Postal Klectrical

Division,Lucknow., The posting ia made as requested

vide Wie office Demi Official letter No.15(129)/

3114-1%,dated 1.1,92, *

4, Exccutive Engineer,Telecom. Electrical Diviaton.

erut,
v%{/”:e Chief Accounts Officer ,Bhopal Houao.Lucknov.
02,4(;hr1 Ramjan Al4{,Ex. W.C.Or.II , H,No. B8-1/592,

Sitapur Rowd scheme ,3o0ctor ‘A’ Altqnnj Lucknow.

7. F‘le Ro. 1(6)/8KTL/.
(Lo

Superintenting Zngineer,

®* This elpc refers to his office
1cttmr g@o15(129)Pr/3111'13odt0101092
and D0, No. 15(129)/3/‘/.dt020‘0920
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&aals(nﬂ)ﬂ£/13\§~07 '
] ’Datw Y D § i 1
Tﬂ' ‘ . . .
Srd Remzan 514,
w.ﬁa.ﬁ«%/ﬁ@?,
itrpur Te-d Gutane, Goagrel,
ML. ,ﬁwlma‘ aly o
tufknﬁu. ;
’ Piesge prefor Lo yeur I~tter ds.1 191 uniing |
Cubist you bave submitted your jﬂiﬂiﬁ’ rap rt plohge
with the coay of the Tritunals orderdt 17, 1$.9Q.

tn thie conroction you ere informed thal a
cepy o' Ghe Taouiry feport uos BEXNI alroscy glvon
tm yeu under this of it letter Nolo15{129)/PE0L /4001

CLeBat1241388, 2 copy 0f wich you hove filo uith
yaut antttien flled i the Contral Adun dritunel yhe
fch wes Paciaterrd st BeM0.225 of 90, You otn hosn by
piven on gpuartunity to lle your reproscnlation whe
foh shaulo apnh the uncernipned vithin 15 days of

 thig roenigt of this lettor Cziling ohich 4t w811 bo
- presuaed thaet yeu Rave acihine Lo say 4n the mﬂb‘@r.

i . Rogegsicn your corseoucntdal bene ' is, thﬁ
o omabing hos Bean tofotebd to thy 1.0 W4 jfastr 3 rmct.g
LRt re e e AR T The T e rompetont utbuiily g
- the ojitut. Thig offfce fs orgeed ¢f kﬁa antiep wnd
_f;amigézkﬁ temafite uill ha ppir £ you -nr&y 2% ptie
T safble

: ginte yousr cnbmns !un nf the j ining repert
you Feve net stiended thic oPfice for uhitr you sre
utdntﬁﬁ to g&w@ ueh&af@eturv 6hp1aﬁatian.

W ot “vwi‘i'l‘ - ' 2“ ; l
,]r . :’4%:( gl @é ‘
| f;; ( Tekeburt )

’ o Executive Engincogls .
= { el l ’ Bagl al fil a;'?‘iu‘ﬁ44. “““ .
. Y ’ b huuang, w2 26620
s ﬁaay Lot s gi - 4
1; 1939ﬁiﬁﬂsm ?bgﬁ@t § mﬂfl.bcrt:hl h@ﬂt.ﬁt@ﬂ#’ﬂyvtﬁUMbﬁia
R ‘ ,adulxutehgty RopfiRoprmiasa obl Lf
‘tnﬁ@@ﬁym g&g,,u fﬁ%ﬁaticm & §3GeBHTY Bation .

!ggﬁgwﬁﬁﬁg(iiﬁﬁﬁﬁbl ,i&ht ircleglien Oolkd for 4nfore
o metien i cenmbinustien ;3 Wde office lotior ko
ﬁf!&‘iiw?%ﬁ Ahalbed1e81 & Copy 67 lotirr dtetBet]

?ﬁﬁm the Lounnel b% Ghrd famzen All.

:' ) vf,m Zezo) o ///(/ H

/ E#? RS RT1 4 ploy [R4 i ¥
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- The Exscutive £n§ineer [ \
. Postal €lectrical Divigizn,
2 . Lucknou,
R/Sir, o
Bith reference to your letter Na 15(129)PF/ "
17.12,9 %1 an. ¢ 131125 )PF/3015-17,dated
'6110U51;~¢e11versd to me on 31.13.91, 1 heve to submit as
(1) With regard to para 1 of i .
: 8 1 of your aforesaid lattsr, it
'f«go%gted Jut that Tribunal‘s order is dated 7.11,91 ﬁéich iza baen
dgte;e§§d1?y9?e Eotyju °h 13.11.51 alonguith my " jelning epplication’
elle u ou have inco - Y ate | ,
Tr;bunal's ord;r ¢8.¥7$11.91. "C‘ﬁrgctly mentisned the date of
: (2) With regerd to sara=2 of you: | i 4
_ ta~s of your letter under raf
> is pointed out that you are ndt cempetent §x te iﬂz;f:r:ncg; it‘

.

I B
1
T

representation to be submitted’ .
deted 1,308, ' subaitipd F°W¥9” sgalnst snquiry report .

(3)  with regard to'; 6B OF YoUE letbr Lrdon tapane el

, th ra i0 parg~3 of yoaur letter under referen it

ls urged that you ire etill dalibgrately not complying. uiin the |
ot , o ga.ihprately: not complying with the .« .

$r:gr‘dated~7311.91 pa&sgﬂ:by'@mgfﬂun!bla?Cantrigi‘éggngit¥a§r3eﬁ. !

r 5§§; passad in G.A, Ne,225 of 1990, 'Regerding my joining, = 1

you did not pass any arder on my joining application, dated 13.11.91

tt oin mv'dut < . badid
Pou made Do sty ihen] o dutas and uhan T net you an 14.11,9],

e utterances quotad in- Jetter dat '
:ant to you by my Fcpfsela ;Nﬁﬁ'with'régagd to c::nei':cgu::!f:l18.”.9"’T
enefits (i.e. wy arreers salary etc,) raysble termsyyou are =
again’ adapting the samg path and intesd of paying me the eame in -
comptiance of Tribunal®e order, you are delilcrately svoiding te |
pag he same on the pratext 4hat the same has been' vefsrred te @ |
S.E.(E) Postal Elasctrical Circle, Now Delhf,” As o matter of Pact,
said zuthority has no- concern u!%h naymsnt of’mgiagreare.saleryy /
e

which has to be paid under your order and for.u you alone gre
the competent authority and which _is payable toime n com biagce

i
!
i
{
i

.of the claar 77dar paoned by the Tribungl, It is thue eviden
 that you ars deliberately flouting ths srders peseed by the. ‘
~Tribunal on svery court and re :

?hrding wvery relief yhich I am
entitled to get under Tribunal's order. : :
(2) That with regard para-4 of your letter under reference, it
{s quite falgse thet I have not at¥andad the office since
gubmission of the joining report and the follouving facts are
strenuously urged in this reepecti- S o
(a) That 1 have been attending your effice regularly
since 13.17.91 the dete uhen 1 submitted my joining epplication
to you, but you it not paes any order permitting me.to_jfin.
(8) Thet thereafter, I p-raonalty metdyoqdoh 1:;1;591b1
' ou me to jein ry dutes .and mede undesiresble
but. you rafused to allouw me J y Lo upon oaVs ME

hich I narrated to my. couneel  there
:tfgggggeg;t:‘ 18.11.91 for perannalﬂgsliv$ry,to,youi in uhginlu‘ ;
which the utterances made by you-uage!alee.quutad. I gavs Bt .
send latter to you persenally on 1B;11.9;,o:u§h ogurzigzgdlgzte:ve
heresupen the seme was re=type ! ,
;23 i:ﬂi’tg sou gy regiatared post uwhich hasvseen received ?n
your office on 2611914 : : . —
That despite eaid letter gent by my counsel,
did not$§21ou me to join m{tQu:ieg,t:tt2$$g:a!o:a:?lab:::gﬁgh‘.ys’
, - ) endalne : a. .
§ﬁ3t2?1§3§gﬁx§ﬁt:§:'§:§3 :a ter my counsel had clearly requested

you to pernit me to join upder-intimation to_him,

v 0000.0‘2/- |



| Ay -] -

| (0) That deepite my spplication deted 13,11,91, you

id not deliberntely pay me eny conaeguentisl banefit-(including
n{ serresrs ssla'y etc.) ss ordsred by the Tribunal, nor you
‘dlloved me to join my duties, nor 5.€.(E) Poatal Eleccrical
Circle, Neu Delhi peesed eny order at hie end, as such I uas

ompelled to file s contempt petition ageinst you both in the

omtral Adminisirative Tribunel, Circuit Bench, Lucknow on 13,12.°
well within the “rowledge of your counsel Or. Oinash Chgndre.

o (€) That on coming to know that e contempt case has
been filed against you, in order to save your skin, you iesued
.the aforeaseid lutter cdeted 17.12.91, falaely mantioning therain
thet I have not attended the office since submission of my joinir
tepert (deted 13,11.91),

> (F) That for rsesone bast known to you, ths said letter
deted 17.12.91 wre deliberatsly sent to me at incorrect eddrese,
and tho ssme uen not delivered to me personally although 1

. continued gtteniing office daily. Houevar, when the sams vas

returnmed berk undelivorad for went of correct addrees, you had no
sption but to duliver the same to ma peraonglly, and since I vas
reqularly ettending the office, 1 atonce receivad the same when
the sgm® was given to me on  31,12,91,

* {6) As urged gbove, your version in the letter under
referencs that 1 did not gttend the office eince submigting my

Jjodning report is quite felse. Will you kindly let me know,
whethsr you sent any intimation toc my counsel as requestod by him
n registored Ivlend letter deted 18.11,91 gent to you that you

ave alloued me to jnin dutiee end that I am not attending dutiec
+You have sent latter dated 17,12,9% subssquent to filing of

. sntempt csse dated 13,12,91 only in order to ssve your skin
X Ftn-ftho contemat, raising felae all.g.tion therein that I am not

ttanding orfice since 13,11.,91,

J In the end, 1 uould,roquest you to kindly pay

> ko ®my erresre eslary upto 12,11.91 and dutg selary since 13.11,91
withsut any furthsr delay ee my family mombers including myself
ars facing eterration and ere undergoing unberarle herdships
for vant of meney. :

"Yours faithfully

kd: ( RAMZAN ALY )

\.Le v WORKS CLERK GP.I1T

- v . as
. : @
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
© LUCKNOY BENCH,

In

Contempt Patidion fin,46/91.

Ranzan AlL sescessecsssoscsrsonsisesssressness ﬁpp‘l‘ icant,

VYereus
Union of India & OLHOTS cesesneseenesscoscsvan Respnndsnts.
YT
Yo,
The Vice Chairman and his companion membere of the aforo=

sald Tr;bunai.

The respondents abave named most respectfully sutmit es

undar g=

1«  That for the facts & cltcumstancos mentioned in tho accome
paying Sumplemantary Counter-affidavit 4% Ss cipsdisnt in the
interest of justica that ths same may be taken on record and the

Contampt notice be dischargsd,

wt PRAVER: o

thersfore, it iz respecifully praged thal for the facte
and circumstances indicated in the accompzying supplementary
counter«~affidabit it §s axpedient in the interast of justice
that the sane may kindlv bs taken on record and the Contempl
notice b2 discharged.
Datedy
lucknoua. | ( ﬂt@ﬂiﬁssh ﬁhapdxa),

Coursel for Respondonts.
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IN THE CENTRAL ADMINISTRATIVE TRIGUNAL AT ALLAHABAD,
CIRCUIT BENCH, LUCKNOW,

A

SUPPLEMENTARY COUNTERLAFF IOAVIT BY RESPONDENTS

In
Contampt No,46/91,

Remzan Ali OQQQDCOOQ'Qnocel;qotiobaOQOtgttt ﬂﬂplisgﬂtb
‘Yorsus

Shri JeK.Puri aond othses ;onu;oovooot'csobt Respondants,

L 228 1 2

1, J.K.Purt, Exscutive Enginear (Electiioal), Postal
Elsctrical Oivision, Luckrow do hereby solemnly effimm and

steto as undar t-

1. That the deponent has road the Rajoindereaffidavit filec=

by the applicent snd has understood the contents thereof, ;

2, That the deponent is well conwrsant with the facts of "

the case deposed hereinafter and is Piling this affidavit on

behalf of respondent No.2 and on his own behalf,

3 That it $e& necessary in tha intorest of justics to deny
cartain false, Pictitious and fabricated avorments mads by thm

applicant in the Rejoinder-affidavit with a view to mislead

the Hon'*ble Tribunal.

4, That with regards to contents of para 3 A of the

Contd, .. 2/"
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Ra}oindethaf’f‘idw‘it it s stai*m that, tha appls.cant hae
y c.ancectad the mtarances allaged to have been maﬂa by respnn-
P '
P P deht Noa‘! te pmjid;‘!es the ﬂon"bla Tribunal againsi‘ the reapan—
f :

" ' "auma, ot satnsiMe’ .pez’%’ﬂﬁ worth the name can sver use such

‘ " unyds agqinat the Sua‘igamant ui" the Honfble Tribunal as have

- T ‘bae‘a\ .ali’?égad by the app;.i’li:cantg( . The. fact is that the

applicant embazzlad the goverrmewt money to the tune of about

| f55000/= $n piscséemeal while working as Cashier in the depo-

nents office, o LR was lodoed with the palic* which $s

under Ynvestigstion,  Oepartmental proceadings wers also

' initia‘ted'eéa’inat Him for the embazzlied amount which reculted

I
' in his dismiesal from service, fut the dismissal arder wae(y

quashed by this Hon*hle Tribunal and tho epplicent was deamed

to be in sarvice on the ground thet the eopy of the enduity

!
|
{
N
! ' " “feport wes not given to him before the geld order of dicmissal
7 s wag piaa‘sed_. Rémem:az;,-tﬁaﬁi’éﬁip‘lfﬁinary aatﬁnti%sf mas not .
L greﬂiu'xﬂc‘ Pyam ntfraeequ mﬁt‘f"; the enquiry bayonﬁ t.?s stage
‘:’ | m' oiviﬁg 2 mpv of H‘es enuu ty\ nepart_ for -giving ’tﬁé‘a‘pph 3
' ‘ app@rtﬂﬁit? to Pile the represdntaticn end pio.céeci in accope

- dancs with law,

In compliance to the above order of the Honible Trib

I
. . : ‘
; 3 _ : L o o 3
. " . : ’ ‘Gﬂﬂtdn.g*i 03/0
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the aééér'hnezfe padd hi@ nn amaunt Qo? g;{ii@.’:’;’?/;.?af 1ts failure

' 4‘ii5-' rot 'wfhi;hii"sh%i—nig‘. & copy of *t‘:ha &nquiry report to the a;&puzcénftl
%a enabls him to Fils r:agfesantai&iun- vivmi"m:af passing the ﬂfﬁé’f“
of diemissal agagnst him, | ‘Tﬁe applicant with a guilty mind

s apprehensive of Pinal outcome of his representation, in

' despetation he has forasken aven the offtclal decopun to LRSS
‘éxtant that he wants to conmunicate uith the department through

the madi,um of an aduﬂ&ete; Ho does fiot seem to lece anything

" §n making concatted snd malictous allegations agdinst the

Qépéﬁeﬁt ukich are patently falee and ere vehsmently ﬂ’aﬁﬁieda

8y That with regatds tu contsnis of paves 3 8 to 61t is

_stated thot the spplicant subnitted his joining report to the

depenant on.13:1<81" and itﬁés’ for the dsponent to deciﬂa m

'his veguler posting In coneultation with his higher suthoritica

" simply bcause the spplicant ves under cloud for embazzietent @

of g"awm"_;xéniﬁ fﬁfan_éy_ aquﬁitihg; w'_fabgﬁt.fljs,s;?;'ﬁﬂuﬂf%: fwfhi?lé he g "f

" whs mr,;rking a8 Qas‘iﬁ‘et in the deponants -m»ﬁ.‘ifua;; " forese thers

i no post of Cashiep lyiny vatant at gmeen‘t 4n the deporant
offica, Tﬁawap.ﬁlicé}v% vag ordered tole amm' in service.
His hosting was in no way to affect his monetary @rx‘tﬁiﬁamaﬁf@

It is the discre$ion of the pometont authosity to decide as



N
gg\[‘7
VN4
to how snd where his servicee were to be ut.uiaad.

6  That uith regerd to para 8(a) it fs stetad that the

| applicant vas pasd all the Pinanoial berefits as admissible

to him uto 13-1181 ( th.e date on which he submitted the
Joinirg Teport ). Pavment of salary from 13.11.81 anw;tds is
beyend the scope of the precent contempt petition as it s
cenfined to ihe paymont of all consequential bensfits admissi-
bla to the applicant upw‘ dats of his vesuming duty. The
paymén:t of salary Prom 13-11=91 to 4«2-92 to the applicant is

under consideration of ths department,

’h‘ ‘!;hat with ﬁagards to paga B () it is clarif‘:ieél that
the case of the applicent t‘nf crogsing the a?lficiant:y bar was
not considored fit by the DePels wes,fe 1=19=88 as he was ugda-
cloud ‘and the subsaquent.ﬂcpos.%ich met on 26-‘3-92 did not
Pind him £it for crossing the .8, Thus the benafit of
'crogsing. the £.8, was npt admissible to him. the spplicants
pay wWas, fhars?cfe, caloulated &n the pay scals of L.MC,

oiving 81l the annual incremente without the E.B8. increments,

B That in view of the cbove facts, he Centempt notice

Contd, .. .5/“
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{ Deponent)

ey UERIFICATION 4m

" 1, the above named deponient do herety vobify that the

" contents of paras B }%hlfé afPidavit are tue

to my pevecnel knowledge and those of paras are.

© believed by ma to be true based on régords and &6 pep fagal .

 advise of fy counsel,  Thet:nothing matebidl facts.has.been

concealed and no part of it is.faise, so help me Qad.

Signed and yerified this the Q) day of 1992

within the chubt compound at Lucknow,

Lucknows
Datedy . - o ¢ Deponent)
1 dentify the deponent who signed

baf’wom mes

{ #dvocate)
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